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COUNCIL OF STATE.
Wednesd iy, the 6t Septomber, 1928.

Jhe Couneil met in the Council Chamber at Eleven of the Clock. The
Honourable the President was in the Chair.

QUESTIONS AND ANSWERS.

BorrowiNg BY INDIAN GOVERNMENT.
1. The HonovrasLe Mr. PHIROZE SETHNA : Will Government
be pleased to state :

(a) if they are awere that during the consideration of the financial
rosolution the Under Secrctary of State for India obsetved
in the TTouse of Commons on 30th March last that ‘‘ the Indian
Government was free to barrow in India without an Act of
Parliament, but could only borrow in the United Kingdom to
guch an extent as was authorised by the House of Commons,’’

(b) if similar authority from the House of Commons is necessary
to enable sclf-governing Dominions of the Empire to borrow
in the United Kingdom, and

(¢) do the Government of India propose to endeaysur to secure

similar exemption in their case 1

The HonourasLe M. E. M. COOK : (a) Yes.

(b) No.

(¢) 1f the statutory restrictions were abolished, the loans weuld
automatically cease to be trustee securities under the Trustee Act, and
this would greatly lessen their value from the investor's point of view.
In order to keep them in the category of trustee stocks, we should have
to secure legislation in the United Kingdom on the lines of the Colonial
Stock Act of 1900. This Act requires the observance by the borrowing
colony of certain conditions, a copy of which I shall be happy to supply
to the Honourable Member, if he se desires. The Government consider
that the present time is not opportune for asking the Home Govern-
ment to undertake legislation of the kind. '

ArroINTMENT OF FrENcH TraDE CoMMISsIONER.

2. The HonourabLE MR, PHIROZE SETHNA : Will Government

be pleased to state : -
(a).if the following paragraph which appeared in the issue of 17th
May last of ‘ Contract: Journal’ published in London is

orrect :— .

‘ ‘I"rench Trsde Commissioner has been appginted for India
wigh hemlquarters in Calcutta, in the person of M. M. Garreau-
Dombasle ’ ; .

(b) if the Government of India have any Trade Commissioner
representing the interest of this country in France? ~°°

(ny °°
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The HoNouraBLE Mr. H. A. F. LINDSAY o (a) The informa?;ion
vontained in the paragraph referred to is substantially correwt. M,_ongleur
Maurice Garreau-Dombasle has been appointed not as Trade Commissioggr
but as Commercial Agent for France at Calcutta, and his appointffrent
has been recognised by the Government of India. His f\}llctlons are those
of Commercial Attache to the French Consul General. =

(b) The reply is in the negative.

The HonourasLe Mr. PHIROZE SETHNA : Will Gdvernment be
pleased to consider the propriety of appointing one in France 1.

TheeHoNoURABLE MR. H. A. F. LINDSAY : Last year, Sir, Govern-
ment considered the questidn of extending the appointments of Indian
Trade Commissioners, and I understand that Paris was also considered
for the purpose ; but, owing to the financial position, the scheme was
dropped.

ScuoLasHirs uNDkrR WiLL or CovonNeL Brpromrp, I.M.S.

¢ 8. The HonourasLe Mr. PHIROZE SETHNA : With reference to
the communiqué issued by the Private Secretary to the Viceroy, dated
Simla, 29th September 1911, saying that—

‘¢ Colonel C. H. Bedford, M.D., ILM.8,, lately Chemical Examiner and
Bacteriologist, Burma, has munificently decided to bequeath
from the date of the death of himself or his wife whoever may
be the survivor a sum of several thousands of pounds sufficient

. to afford ample endowment for two or more scholarships, and
to provide necessary working funds in connection therewith
for the prosccution of Scientific and Technical research in
connection with the development of Indian industries,”

will Government be pleased to give particulars of—

(a) the sums of money, if any, received in one lump sum or from
{ear to year under this bequest, and

(b) tht number of scholarships in ecach-year with the names of the
recipients, and the amounts paid to them and the particular
work for which such scholarships were given them ?

The HoNouribLe Mr. H. A. F. LINDSAY : Colonel Sir C. H
Bedford, M.D., LM.8,, is still alive. (Laughter). '

ADMINISTRATION OF ADEN,

4. The Jonourapue Mr. PHIROZE SETHNA : Will Government
<be pleased to state if—

(a) it is now decided to allow Aden to remain under the Govern-
ment of Bombhay,

{b) if no decision is yet arrived at to state what
L progress has been
made since the date of the passing of the resglutio'n by the
. Council of State that Aden be ngt transferred to the Colonies

. The HoNovraiLE Me. J. P. THOMPSON (ror Mg, DENY .
(a) No decisionl has yet been arrived at. ( " FYS BRAY) :

-« (b) His Majesty’s Government were duly apprised of the debate
resolution in the Council of State and a further reference from thema::g

the subject is still awaited. !

% o o



QUESTIONS AND ANSWERS, 16:

CoNDUCT OF APPRAISERS,
B The Hoxovranne MR, PHIROZE SETHNA : Wil Government

bewnleased to state :

’(a) if they have received complaints from any public body or bodies
in rg¢gard to the hardship and annoyance caflzsed at times go
importers of merchandise by appraisers attached to the
Customs oftices at the ports of Bombay, Caleutts, Madras,
Karachi and Rangoen ; and

(b) what action Government have taken in the matter ?

The Honovrante Mr. H. A. F. LINDSAY : The Goverment of
India have not received any specifie complaints of the nature veferred
to by the Honourable Member. In August 1921 the Indian Merchants’
Chamber and Bureau, Bombay, advocated the abolition of the system
of granting rewards to the Appraisers in the Customs Department.
The reason given by the Chamber was that they feared that the system
encouraged appraisers to incriminate merchants falsely. They did not
however, adduce any definite evidence to support their contention and
the Government «f India, after very careful inquiry and consideration,
were gatisfied that the request of the Chamber was founded on a mis-
apprehension of the real facts. The system is an old one which hax
been earefully and periodically revised and it provides ample safe-
guards to public interests. The power of confiscating goods and of
imposing penalties is confined to superior officers, and it has never
been suggested, nor have the Government of India the slightest reason
to believe, that these officers have ever used their powers in this con-
nection improperly. A further check to any possible abusedis provided
by the right of appeal at negligible cost to the Collector of Customs or
the Chief Customs Authority. The Gavernment of India have ng reason
to believe that any hardship is caused to the lonest importet under
the present system, which, in their opinion, is essential to the efficiency
of the Customs administration in India. -

FiNes LEVIED AT Poare.

¢. The llonoukaBLE Mr. PHIROZE SETIINA : Will Govemment
be pleased to give in tabular form : '
(a) the amounts of fines levied from merehants during the last three
years by the Collectors of Customs at Bombay, Calcutta,
Madras, Karachi and Rangoon in respect of violation of
“Customs Rules ;

(b) the names of the appraisers at the five ports to whom money
awards have been made showing the amounts received by each

of them during each one of the last three years !

The HonouraBLE Mr. H. A. F. LINDSAY : (e¢) The information
asked for by the Honourable Mcmber is obtainable from the annusl
maritime Tr.ads Reports of the provinces concerned.

(b) The information asked for ky the Honourable Member is not
readily available, and in view of the fact that there are 132 Appraisers
employed at the five ports mentioned, the Government of India do ngt
think that the advantages anticipated from the collection of this
information would be commensurate with the labour involved.
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Acerone Facrory at Nasx Roao.

7. The HoNourasLe Mr. PHIROZE SETIINA : Wil_l‘ Government
be pleased to state the circumstances under which the buildings of Sae
Acttone factory at Nasik Road were handed over to the Government of
Bemgbay ! - .

The HoNourasLE Mr. 1I. A. F. LINDSAY : The cessati®n of the War
naturally reduced the demand for acctone, and it was an upeconomxcal
proposition to continue manufacture. It was consequgntlyr decided td® close
the factory and get rid of it at the best price obtainable. Tlle.chtory
was accoglingly sold to the Government of Bombay for use as a distillery,
for a sum of Rs. 17} lakhs. *

Purcaases ror INDIAN RarLwavs.

8. The HonouraBrLE Mr. PHIROZE SETHNA : Will Government
be pleased to say-— .

(a) if their attention has been drawn to a statement made generally

. in the English press and partienlarly in the London ‘‘Times’’

of 16th June 1922 in regard to purchases for Indian Rail-

ways that :—*‘ The Sheffield Chamber of Commerce is said

to be bringing pressure to bear on the India Office

urging that British firms are entitled to some special con-
sideration even in face of slightly higher prices '’;

(b) if a deputation from the Sheffield Chamber did wait on the
Secretary of State to make the above representation and what
reply, if any, was given by the Secretary of State ?

The HoMouraBLE Mr. H. A. F. LINDSAY : (a) Yes.

(b) The matter is under correspondence with the Secretary of State,
and on receipt of a further communication from him a reply will be
made to this part of the Honourahle Member’s question.

. Dury on Mortor SpIRiIT.

9. The Honourasre Mr. PHIROZE SETHNA : Will Government
be pleased to state :

(a) if the duty of six annas per imperial gallon levied (under Agt
II of 1917 as amended by Act III of 1919) on Motor spirit
produced at the different manufactories in British India is
levied alike on all Motor spirit (1) consumed in India, and
(2) exported from India to other countries, or only on such

Motor spirit as is consumed in India ;

(b) if such duty is not levied on Motor spirit exported to other
countries the reason for such exemption ¢

. The HonouraBLE MR. H. A. F. LINDSAY : (a) The duty is not
levn_ad on motor spirit exported by the owner of a manufactory in British
India direct by sea to any country ountside India.

(b) Excise duties being duties on con'sumption, a reiurid of excise
*duty is granted,in the case of all commollities subjeet to such duties ‘in.
on:der to enable these goods, when exported, to compete oh equal terms
with similar goods of foreign origin in foreign markets. In imposing an

excise duty on motor spirit the Government of India followed this general
prineiple,

3
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. QUESTIONS AND ANSWERS. 16

SraT18TIC8 OF MXnnu‘ana uxDER THE Civi. Marr1age Acor, 1872,
{0. Tfle HonouvrasLE Mr. PHIROZE SETHNA : Will Government
W pleased to lay on the table a statement showing:

. (a) the number of marriages solemnized under the Civil Marriage
" Act of 1872 in each provinee, since its enactment, .
(b) the respective communities of the men who have married under
the Aect,

® (e) the respective communities of the women who have married

° under the Act,
(d) in the oase of the Hindus, the caste of the men and the women
who have married under the®Act 1 .

The HonouranLe Mr. S. P. O’'DONNELL : It is assumed that the
Tlonourable Mewber refers to marriages solemnigzed under the Special
Marriage Aet, 1872. The subject is a provinecial one and Government do
not think they would be justified in imposing on local (fovernments the
Jabour and trouble kivolved in obtaining the complete information.asked
for., 1 lay on the t{able however a statement showing the number of
marriages registered under the Act during the period from 1911 to 1920
in each provinee. 1t will be seen that the total number of marriages
under the Act for the ten years from 1911 to 1920 was 608.

Statement showing the number of marriages registered under the Special Marriage Act, 1872
(Aet 111 of 1872) during the period from 1911 to 1920 inclurire.
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POSTAL RATES,

13. The HonouraBLE Lara SUKHBIR SINHA : Will Government
be pleased to state the financial results till now of the increased postal
rates espaciajly of the half #nna post card and one anna envelope 1

The Honovn.g;u: Mg. B. N. SARMA : It has not been possible to keed
special statBtics {o show accurately the financial results of ¢he increase
in the price of postcards and the postage on letters. There has been a
slight decrease in the gross sale of ordinary stamps for pestal, telegraph
and revenue purposeg during April, May and June, 1922, compared with
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the corresponding months of the year 1921, as will appear from the

following figures -~ R Y
1921. 1922 o
Rs Rs. ¢
o April °. . .. 64,23,000 43,18,000
Mny . . .. 65,223,000 64,299000
June * 55,31,000 56,31,000
1,84,77,000 1,69,78,000 e
[ ]

The soparat% fizures Tor July 1922 are not yet available, but the total
srles of stamps. including service stamps, in that month were Rs. 65,52,000
arainst Rs. 60,80,000 for July 1921.

The above figures comprise the value of stamps sold for revenue,
postal and telegraph purposes and do not give an accurate idea as to the
financial effect of the increase in postage rates upon postal revenue. The
Act came into force only from the 24th April, and the decrease in April
must be largely due to other causes such as trade depression. It may be
mentioned also tLat the fizures for 1922-23 would be increased by about
2 lakhs a month were it not for the use of Cash Register machines in
the Central Telegraph Offices at Caleutta and Bombay, as these machines
dispense with the use of stamps on telegrams.

An estimate prepared on a 3 days’ count in August 1922 shows that,
it posteards and letters alone, in spite of a reduction of about 26 per cent.
in number, the Post Office is now carning an additional revenue amounting
to cbout 1§ lakbe,weekly as compared with the revenue earned from letters
and posteards during August 1921,

. INcoME Tax PayEns.

12. The HoNoURABLE Lana SUKHBIR SINHA : What was the total
number in each provinee of the income-tax payers who filed their accounts
under the Incbme-tax Act ¢ How many of them were taken as correct
for the assessment of income-tax and how many were rejected and assess-
ment was made by the assessing officer according to his own information ¢

The IToNnourasLE MR, E. M. COOK : I am afraid it is not possible to
furnish the informution asked for by the Honourable Member. To obtain
it, it would be necessary to examine the file of every assessee in every
Tucome-tax Office in India and T do not think the matter is of sufficient.
importance to jusify the trouble involved.

GoverNMENT LoOANS.

13 The HoNouraBLE LaLa SUKHBIR SINHA : (¢) How much fresh
loan Government proposes to take within this yvear and how is it proposed
to spend it ?

(b) What is the total amount of National Loan till last March stand-
ing againat the Government of India { \

 (c) When the doficit was only about ten grores of rupees why a°much
larger loan is going to be taken t o

Bhe HonotunaBLe Mk. E. M. COOK : (a) A £12} million sterling
loan was raised in June last. It is not possible to say at present whether
any further sterling loan will be issued before the close of the current year.

ts o
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QUESTIONS AND ANSWERS, 17

The rupee loan issuéd this year was for an unlimited amount and the total
sabsgriptiehs to the loan up to date amount to nearly Rs. 463 crores. The
yroceeds of these loans will be mainly devoted to Railway capital expendi-
re and the grant of advances to meet the capital requirements of Pro-
*vincial Governments as well as their overdrafts on revgnue account ; but
a portion gill' be utilised for funding short term debt and meeting the
Central Government'’s revenue deficit of the year. .

e (b) The total amount of sterling debt outstanding on the 31st March
last was £205 millions and the total rupee debt Rs. 308 crores including
Rs. 4 ®rores of Post Office Cash Certificates. In addition Government
had outstanding Rs. 112 crores of Treasury Bills, of which 54%rores were
held by the public, and the remainder in the Paper Currency Reserve. .

(c) As stated in reply to the first part of the question, the loan iy
required mainly for purposes other than that of meeting the revenue
deficit of the yenr. '

Laxps For Sta@aR FaAcTORIES,

14, The HonouraBLE LaLa SUKHBIR SINHA : Is Government
aware that in September last the Honourable Sardar Jogendra Singh
moved a resolution in the Council of State that Government should acquire
lands for sugar factories but the resolution was negatived on the ground
that it was not the business of Government to acquire private lands for a
private company {

The HondukanLe Mr. B. N. SARMA : The Ilonourable e Member
is referred to the Proceedings of the Council of State on the 22nd Sep-
tember 1921 for any information which he may requireedn this subject.

The Resolution moved by the Honourable Sardar Jogendra Singh was
passed by the Council in an amended form and the Government are not
prepared to draw the broad and gencral inference which the ‘Honourable
Mewnber suggests in his question.

The HoNourapre Laua SUKHBIR SINHA : Sir, may I ask a
supplementary question to question No. 14 ¢

The HonourasLr tne PRESIDENT : If it arises out of the answer.

o The Honounarte Lana SUKHBIR SINHA : Will the Government
be pleased to inqguire from the United Provinces Government why they
have acquired a big plot of ground in Mozzufernagar for a private
c}(l)mpany who will sell it to private individuals for building private
rhops 1

®

The HonourasLe Mi. B. N. SARMA : That does not arise out of the

(juestion and it relates to another question which has been disallowed.

WaGoN-suPPLY,

15. The HonoumasLe Laia SUKHBIR SINHA :.Is Government
aware that there is a general complaint abodt the supply of wagons for
the carrigge of goods, that ¢he supply of them is often stopped, that such
stoppdge gives a chance to the Railway staff to make money, and that the
goods stocked at the station suffer very much 1 o,

The HowourasLe Mg. H. A. F. LINDSAY : Government are aavare
that the supply of wagons is not always equal to the demand and that
restrictions have at times to be imposed on traffic. The remedy lies in
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the provision of additional wagons and of bettex facities for their move-
ment. As the Honourable Memer is doubtless aware these gnatters are
receiving close attention. .

CARRIAGE OF PaSSENGERS IN WaGoONS,

,16. The Hd&NourasLe Lara SUKHBIR SIN.HA :o(a) Is GOvesua-
ment awarg that wagons are still used for the carrying of_ passengers and
that on the recent Somawati Mawas fair at Hardwar, of which the Railway
authorities had sufficient previous notice, wagons were as a matter of Jact
used ¢

(b) Why carriages were not borrowed from other lines {

. The HonourasLe Mr. H. A. F. LINDSAY : (¢) Government are
sware of the fact that covered ventilated wagons were used for the
conveyance of passengers from llardwar to Saharanpur—a distance of
50 miles—during the Somawati Mawas fair.

(b) The explanation is that the Oudh and Rohilkhand Railway had
four ether melas to provide for and that had they not used wagons they
could not have cleared in 3 days the large number of returning pilgrims
who were waiting for trains at Hardwar. The North Western Railway
and East Indian Railway were unable to lend coaching stock.

Liquor Apver1isemeNts IN Books or Posracr Srames.

17. The HoNouraBLE Lara SUKHBIR SINHA : (a) Is the attention
of the Qovernment drawn to the advertisement of liquors in the books of
postage stamps {

) (b) Do Geévernment think it proper to permit the advertisement of
liquors in publications of post office ¢

The llovouranLr Mg, B. N. SARMA : The attention of Government

has been drawn to the advertisements. The matter is under considera-
tion.

InpiaN ENGINEERS ON RAILWAYS. .

- 18, The HonouraBLe Lana SUKHBIR SINHA : (i) Will the
Government be pleased to state the numbers of Indian Engincers taken
annually during the last five years on each of the following Railways : -

Great Indian Peninsula, "
East Indian,

Bombay, Baroda and Central 1ndia,
South Indian ?

.(u) What has been the percentage of rectuitment of Indian
Engxneers to that of Europeans during the last five years and are all those
Indians, who were recruited, still in service ¢ If not, why ¥ How many
out of them hgve left service on each line and why ¥ Did they leave

service of their own accord or were their services dispensed with b
authorities ; if the latter, why ¢ 5P y ﬁe\

« (#i) Are thg emoluments of Indian and European Engineers the
same ; if nqt, why, when they have to do exactly the ssme sdtt of work ?
Are,the annual increments in their pay governed by the same rules 1 If
not, what is the difference and the reason for it 1

(#v) Isit true that the authorities of the above Railways are generally

% o



QUBSTIONS AND ANSWERS, 10
averse to taking Indfns on their lines and if some are appointed by théir
iTome-Boawds, they try to get rid of them, instead of encouraging them

The HoxourabLe Mgr. H. A. F. LINDSAY : (i) and (%) The
ihormatiou is being called for and will be furnished to the Honourable
Member.

(4s) I wm:ld refer the Honourable Member to the reply to Dr. Gour’s
question appearing as No. 159® in the Legislative Assembly Debates on
theel6th January 1922,

(¢v) I am not aware of any such attitude on the part of Boards of

Directos or their officers in this country.

SALE oF Sart .

19. The HonourasLe Lara SUKHBIR SINHA : Will Government
be pleased to lay on the table a copy of rules of the new system adopted
for the sale of salt by means of agents and to state whether it has had any
good result on the price of salt and whether Government has fixed any rate
for the sale of salt by these agents, and what are the advantages pf the
new system when compared with the old one f

The HoNnouraBLE MR. H. A. F. LINDSAY : I shall make over to the
Honourable Member a copy of the Notification No. 80, dated the 1st July
1921, issued by the Commissioner, Northern India Salt Revenue, pub-
lishing the rules containing inter alia the instructions for fixing ‘the rate
for the sale of salt under the agency system in Northern India. As regards
the result of the new system on the price of salt and its advantages when
compared with the old system the Honourable Member is referred to the
answers given in reply to questions Nos. 696t and €08} asked by
Mr. J. C. Chaudhuri and Sardar Gulab Singh at the meetings of the
Legislative Assembly on the 28th* March 1921 and the 20tht Mareh 1922,
respectively. .

RarLway RerresaMENT Room aT Nasik Roab.

20. The «HoNoURABLE Mr. LALUBHAI SAMALDAS :*Are Govern-
ment aware that there is no refreshment room at Nasik Road Railway
Station ¥ In view of the growing importance of the Station, will they
eonsider the advisability of opening one t

The HonouraBLE MRr. II. A. F. LINDSAY : Government are aware
that there is no refreshment room for 1st and 2nd class passengers at
Nasik Road Railway Station. Restaurant cars are run on Mail and
Express trains over this portion of the Railway, and the administration
which has been consulted doubts the necessity of providing a 1st and 2nd
class refreshment room at this station.

BraxcE LiNe proM Nasik.

21, The HonourasLe MR, LALUBHAI SAMALDAS : Will Govern-
ment be pleased to state whether it is contemplated to construct a branch
railway lige b.etween the Nasik Road Station and the city of Nasik 1

T.hé Ho~ouvraBLE MR. H.e A, F. LINDSAY : The,reply is in the
negative.

*® Vide page 1590 of Volume IT, Part II.
t Vide pago 1681 of Volume I, Part II. |
t Vidg page 3398 of Volume II, Part III.
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PurcuAsE oF INDIAN STORES.

99. The HonourasLe Mr. LALUBHAI SAMALDAS": (a} will
Government be pleased to obtain from the Seccretary of State for Indi
and lay on the Council table an authorised report of the interview between
the.Indian High Commissioner and a ‘‘ Number of membexs of Parliament
who are interested in placing orders for Indian Stores,’’ referred to in
the Reuter’s telegram published in the Bombay Dailies on 28th July 1

(b) Will Government be pleased to say if they have received wany
communication from the Secretary of State for India on the subject
after the jnterview and, if so, will they be pleased to put a copy of it
on the Coineil table { .

The HoNourapLt MR. H. A. F. LINDSAY : (a) The Government of
India have received from the High Commissioi:er and from the India
Office copics of the minutes of the proceeding. of the meeting of the
Members of Parliament with the High Commissio_er to. which the Honour-
able Member refers. They have been informed by the Hizh Commissioner,
however, that at the outset of the proceedings it was agreed that the
minutes should nwot be made public and that the discussion proceeded on
that basis. In the circumstances the Government of India regret that
they are not able to lay a copy of the minutes of the proceedings on the
table.

(b) The Government of India have received no communication from
the Secretary of State on the subject.

WIRELESS S.T.A'nou FOR WORKING SouTH Arrica, INDIA AND AUSTRALIA.

23 The HoNouraBLE Mr. LALUBHAI SAMALDAS : Will Govern-
ment be pleased to say whether the information conveyed in the following
telogram ¢f Reuter’s dated London, July 29th, is correct :—

¢¢ Reuter undorstands that the Post Offico is negotiating for the construction of a
wireless statior for working directly with South Afriea, India and Australia. The
initial cost is cstimated at a million sterling, and the yearly mainténanco at half o

million,”’
and, .if_ 80, will they be pleased to say what will be India’s share in the
(1) initial cost, and (2) the yearly maintenance ?

The HoNovranLr. Mr. B. N. SARMA : The news contained in the
Reuter’s telegram cited regarding the construction of the British Wireless
Station appears to be suhstantially correct. The sums mentioned in the
telegram appar®ntly relate to the cost not of the British Station only,
but of the scheme as n whole which is contemplated by His Majesty's
Government for the establishment of the Imperial Wireless Chain between
South Africa, India, Australia and the United Kingdom. Under this
scheme the Indian Station is estimated to cost £185,000, inclusive, to erect
and £43,000 per annum to maintain and work. )

WireLess CoNNECTION WIPH ENGLAND.

. 24. The HoyourasrLE Mr. LALUBHAY SAMALDAS : Will Govern-
ment be pleased to say whether they had received any proposal from a
Company or an individual for connecting India by wireless with England,
and, if so, will they be pleased to inform the Council of the terms of the
said proposal ! L
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The HonourapLe Mg. B. N. SARMA : The Government of India-
have receiged an application from the Indian Agent.of the Marconi
“‘Wirebess C%mpany for a license to establish direct Wireless Telegraphic
Symmaunication between India and the United Kingdom. The applica-
tion, which was stated in very general terms, included an offer to register
a company in dndia and to ereet and work the station®on behalf of,the
Government® of India a3 a link in the lmperial Wireless Chain. The
Government of India have also received two offers direct from the
Maeconi Wireless Telegraph Company, but they do not feel justified in
anncuncing the terms of the propusals made which are of a confidential

[ ]
nature. .

ALLEGED PayMmEnT oF Rousxs ror Fosremine RevoLurion. .

26, The HowouraBLE M. LALUBHAI SAMALDAS : Will Gov-
ernment be pleased to say whether there is any truth in the report of
Reuters’ telegram of 15th June that Zinavieff, President of the 8rd
Internationale, stated at a meeting of the Central Committee of Russian
Communists that seven million gold roubles were paid to Gandhi’s ad-
herents in India for the purpose of fostering a revolutionary spirit 1

The HoNourABLE Mg. 8. P. O’DONNELL : Government have no
information as to the accuracy of the statement wired by Reuter.

RaiLway Farigars.

26. The HonourasLE SiR DINSIHHAW WACHA : Will the Govern-
ment be pleased to place before the Council the present rate oferailway
freights for articles, enumerated in the following tables, marked A and B,
carried to and fro by Indian railways on their respective'railway lines,
say, for a distance of (¢) 10 miles, (b) 25 miles, (¢) 50 miles, (d) 100

miles, and (¢) 100 miles and upwards ? .
A i B. ’
Imported raw materials and Indian raw materjals and
manufactures. warufactures,

1. Raw Cotton. 1. Raw Cotton. -
2. Raw Silk. 2. Raw Jute.

*3. Raw Wool. 3. Raw Bilk.

4. Raw Flax. 4. Raw Wool.

5. Cotton Piece-goods. 5. Cotton Piece-goods.
6. Cotton Yarn. 6. Cotton Yarn.

7. Flax Manufactures. 7. Flax Manufagtures.
8. Silk Manufactures. 8. 8ilk Manufactures.
9. Woolen Manufactures. 9. Jute Manufactures.
10. Salt. 10. Salt.

11. Sugar. 11. Raw Sugar (Gur).
12. Tea. 12, Refired Sugar.

13. Raw Tobacco. 13. Raw Tobacco.

14. Cigargttes. 14. Cigars.

15. Leather “Manufacture. 15. Cigarettes.

16. Iron. © | 16. Tea.

17. Steel. 17. Rice.

18. Other metals. 18. Wheat.

19. Mill Machinery and Mill work. | 19. Groundnuts,
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A. cB-' N
Imported raw materials and Indian raw materiads and
manufactures. ! manufactures. «
20. Glassware. 20. Cloal and Cpke. ) g
21. Hardware. 21. Cement, brlcks,‘ tiles, etc.
22. sEarthenware. 22, Tron. o
23. Mineral Oils. 23, Steel.
24, Printing Paper. 24. Raw Hides and Skins. -
25, Timber. 25. Mineral Oils.
26. Cement. 26. Seeds. ¢
27. Brickseand Tiles. 27. Printing Paper.
28. Coal Tar Dyes. ¢ 28. Fodder.

29. Manure.

The HoNourasLE Mg, H. A. F. LINDSAY : The information required
by the Honourable Member may be obtained by reference to the General
Classification of Goods published by the Indian Railway Conference
Assocjation, and to the printed Goods Tariffs of the different railway
administrations.

VizacaraTaM Harsoug.

27. The HoNouranLe Kaan Bauapuvr Sm AHMEDTHAMBY
MARICAIR : (¢) Are Government aware that the harbour at Vizaga-
patam, if improved according to the plan and estimates prepared by the
Engineer-in-Chief of the Bengal-Nagpur Railway, will turn out to be
an excellent and advantageous one affording good facilities in all directions
for sea and rail-borne traffic ¢

(b) Is it a“fact that the scheme is to be worked by the Bengal-Nagpur
Railway by floating a public company for the required capital, and have
Government approved this course {

(6) It view of the advantages to be derived by improving Vizaga-
patam harbour, will Government be pleased to state what action they
propose to take to hasten the commencement of the work of construction 1

The HonourasrLe M. II. A. F. LINDSAY : (a), (b) and (¢) The
whole scheme for the development of the Vizagapatam Harbour is under
investigation and a final decision in the matter has not yet been arrived at.’

INCOME-TAX DEPARTMENT.

28, The HonourasLe Sm MANECKJI DADABHOY : (a) Will
Government be pleased to state what amount of additional expenditure, if
ayy, is entailed Dy the centralisation of the Income-tax Department and
the abolition of the provincial departments ¢

(b) In this connection, will Government be pleased to lay on the table
& statement showing the new posts created with their respective emolu-
ments in the different provinces throughout India § K

The HoxouraLE MR. E. M. COOK : (@) I regret that it is not
possible to answer the Honourable Member's question. In the first place
until quite vecendly, with few exceptions, the work of ageessing and
collecting imcome-tax was almost entirely performed by the ordinary
revenue staff. It is impossible to calculate what proportion of the cost of
the revenue staff represented the cost of the work that they did in connec-

e ¢
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tion with income-tax® The expenditure formerly shown in the budgets
under the head ‘‘ Income-tax ’’ represented merely the cost of the special
establishments employed to supplement the work of the land revenue
s, Even at the present time it is impossible to calculate the cost of
assessing and collecting income-tax, because the special department, is
only being oxgtﬁﬁsed gradually. For some provinces, (such as Bombay
and Burma, with the exception of the headquarter cities) schenles for the
re-organisation of the special department have not yet been sanctioned.
In other provineces, (such as Madras and Bengal) though complete
schemes Jave been sanctioned, the special establishment is only being
organised in the Presidency-towns, and elsewhere the work is still done by
the revenue staff.

; (b) I refer the Honourable Member to pages 8-14 of the Demands for
Grants, 1922-23.

Ramnway aNDp ReveNur EXPENDITURE.

29. The HonouraBLe Sk MANECKJI DADABHOY : (a) Will
(overnment .be pleased to lay on the table a statement showing the total
amount of annual contribution for each railway in each of the last five
years charged to the general revenues in terms of the contract hy which
the Secretary of State has guaranteed a fixed annual return upon the
capital of some of the railways known as Light Railways 1

(b) Is it a fact that on some of these railways the working gxpcnses
amount to over 90 per cent. of the gross earnings while on similar railways
constructed under District Board guarantece in the same part of the

jcountry they never exceed 65 or 70 per cent. of the carnings ?

i (¢) Do Government propose to tgke any action to enforce reduction
“in the working expenses 1 .

The HonovrasLe Mr. H. A. F. LINDSAY : (¢) The Honourable
Member is referred to the History of Indian Railways corrgeted up to
31st March 1931, a copy of which is available in the Library of the Indian
Liegislature, This will give the requisite information in respect of the
years 1917-18 to 1920-21. The figures for 1921-22 are as under :

d Guarantccd Payments.
Ra.

Abmadpur Katwa Railway .. .. .. 85,971
Burdwan Katwa Railway .. . . 29,238
Bankura Damoodar River Railway .. .. 1,22,720

. : o
_(b) The answer is in the affirmative. But such a comparigon is of-
h'ttlii use as the conditions of traffic and of working cannot be held to be
similar. '
(¢) The programme of revenue expenditure on the branech lines
guaranteed by the Secretary of State is serutinised by Government before
being sanctioned and the attention of the Branch Line Companies con-

cerned willebeodrawn to the desirability of reducing working expenscs as
far as possible. ¢ .
[ ] .

Rax1auNs-Carcorra CaNar, .
30. The HowovrasLe S;z MANECKJI DADABHOY : Will Gov-
ernment be pleased to {ay on the table all papers relating to Lord Mayo’s
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gcheme of a eanal from Renigunj to Caleutta for* the transport of coal
to the port of Calcutta from the coal-fields of Bengal { <

The HoNouvrapLE Mr. B. N. SARMA : The papers relating to /ﬂm
acheme of a canal from Ranigunj to Caleutta for the traqsport of coal,
form part of Ghe Proceedings of the Government of .Igldla, and cannot
therefore be laid on the table. A préeis of the scheme is, hewever, placed
on the table for the Hon’ble Member’s information.

Precis of the scheme of a canal from Ranigun; to Calcutta for the transport oj coal.

In June 1866, representatives of certain coal companies proposed the construetion
of u cana® to connect the coal fields of Ranigunj with the river Hooghly a.qd in
support of their proposal they utged that tho inability of the East Indian Railway
Company to meet the roquirements of the public, and more especially of the rapidly
increusing coal trude, had become so patent that considerable dlfﬂcnlt'nes were
apprehendod for the coal intercst. The cost of the canal was roughly estimated at
a crore of rupees by the promotcrs of the scheme and they asked the Government
to grant to them the sole right of comstructing the canal

2. In forwarding the proposals to the Government of India, tho Government of
Bengul suggested the advisability of combining irrigation with navigation, but for
peveral reasons it was decided in conmsultation with the Becretary of State to assume
Btate control of the project.

In March 1867, instructions were conveyed to the Government of Bemgal for the
preparation of plans und estimates which were svbmitted in December 1868. The
project as designed was ostimated at that time to cost Rs. 50% lakha. The works
comprised a weir 10 feet high ncross the Damodar river opposite to Ranigunj, and
u canal taking off from left flank of the weir. The canal which was to be ubout
100 miles in length was designed to serve the double purpose of irrigation and
navigatjon.

8. After carcful consideration of the project the Government of India in March
1869, authorised the immediato prosecution of the necessary preliminary measurcs
for commencing® the weir and hoadworks of the canal, but called for more complete
and detailed information on various points connected with the project before
sanctioning the further prosecution of the works. In April 1870 in furnishing the
ndditional finformation called for, the Government of Bengal submitted a revised
project which was estimated to cost Rs. 60,00,000.

'.l:n regard to irrigntion, the Government of India considered that there were not
sufficient grognds to wariant that the reccipts would cover the interest on ecapital
outlay, whilo the reverae from navigation, was also a very douhtful figure. The
Secretary of State agreed with the Government of India in thinking that the project
could not be immed‘ately procoeded with without risk of serious financial loss and
that it would bo wisor to wait until observations of the Irrigation and Navigation
Works in operation in the Midnapore and Cuttack Districts should have afforded

better moans of judging what would be the probable eff imila i
country betwecn Ranigunj and Calcutta. P o effect of = 7 works in the

Frontier Popurarion,

31, The Hoxounqmr. Rar Bamapur Lara RAM SARAN DAS : (s)
*Will the Government kindly state what is the present total estimated male
f)opu}auol'x of (i) tribal areas, and (i) settled districts of the Frontier

rovince 1

_(b) How many of the males in each of these two areas are estimated
to be armed ¢

The HoNovrabLe Mg, J. P, THOMPSON : (¢) The Honourable
Member is referred to the Census returns of 1921. )

(b) It is estimated that there are about 4,30,000r men rin tribal areas
who are capable of bearing arms. The tribesmen are believed to possess
172,500 breech-loading rifles and carbines and about 50,000 Muzzle Loading
weapons, In the administered districts the border villagers have been

e e
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supplied with 18,065 fifles for sclf-protection. No information is available
es to the nwmber of arms held on license in the North West Frontier
Trovince but the information has been called for and will be furnished
tothe Ion’ble Member when received.

. AryMs FAcTORIFS. *

L]

82. The "HoxouraBLE Rar Bamapuk Laa RAM SARAN DAS : (a)
Will the Government kindly state how many factories for the manufacture
of arms exist in the tribal areas ¥ Can they give the names of the places
where thgse factories exist {

(d) Is it a fact that some Indians work as artisans in these #actories {
1f so, will they kindly inform this Council’what is the total number of
workers in these factories and how many of them are Indians ¢ °

(¢) Do not the Government consider it desirable to control in some
way these factories ¥ If so, will they explain their policy in connection
with these factories ¥
.. The HonNourasLE Mg, J. P. THOMPSON : Supplementary informa-
tion has been called for and a full answer to questions (e¢) and (b) will be
furnished in due course, together with an explanation in reply to question

(c).
FronTikr Raips.

83. The HonoUurABLE Ratr Barapur Lara RAM SARAN DAS : Will
the Government kindly explain whether in case of raids, kidnapping and
daeoities in settled districts ecommitted by trans-border people, relations
of pcople, belonging to suspected tribes, and living in settled districts,
are proceeded against by the local civil officers ¥ To whgt extent does
Giovernment follow the system of keeping hostages of different tribes in
the settled distiicts for compelling good behaviour on the part of these
tribes ¥ Do not the Governmont consider it an effective method For check-
ing offences on the part of tribal people 1

The HoNoURABLE MRr. J. P. THOMPSON : A Circular rgeently issued
by the Honourable the Chief Commissioner, North-West Frontier
Province, on the subject of kidnapping of British subjeets, is laid on
the table. It will be seen that the Chief Commissioner has laid very
@reat stress on the importance of the arrest of relatives or fellow-tribes-
men of the offenders.

It is not the practice of Government to keep hostages from among
members of trans-border tribes in Dritish territory in anticipation of
tribal misconduct. Such a practice is not regarded as dikely to prove
an effective method for checking offences. The holding of hostages
can only act as a deterrent if Goverfiment is prepared to put them to
death or inflict other punishment upon them in the event of the mis.
conduct of the tribe they represent, and either course would be opposed
to the public cqnscience. To detain hostages therefore would he to
burglgn the public funds with the cost of their maintenance, without
deriving any .correaponding advantage.

RULES ¥or THE GUIDANCE OF POLITICAT, OFFICERS IN THE EVENT OF.

BRITIRE RUBJECTS BEING KIDNAPPED TO IN DEPENDENT
S TERRITORY. .

i) Cases of kidnapping should be reported by telogram to the Chief Comminsi
with ut“i:o least possiblo delay. The telegram should be followed up in due courso :;'”:
fetailed report showing the stope taken to secure ntbf:cﬁou for the wronged parties,

L]
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(i) An immediate local inquiry should be made, onethe oecurrence of such
tases, eithor hy the Deputy Commissioner personally or through a trusted subordinate.
Tnvestigation should mever be regarded as u routino matter to be carrfed out,as scon
as the pressure of other work permits. .

(ii) In the course of such inquiry particular attention should be paid to Ms-
eovering whether there aro any local abettors of the offenders. Should this be found
toebe tho case, tiby, or their relatives if the abettors themselvgs have absconded,
should be arrested. The relations of the kidnapped porson are ofb? in a position
to tell who f the accomplice of the raiders, and who are the relations of the accomplice
if the latter is an outlaw.

(v) It should be considercd whether the village as a whole has taken all
rensonable stops to prevent the commission of the offemce. If it be proved that
the village has shown negligence tho imposition of & fino under section 28, Frontier
Crimos Rodhilation, should bo recommended. .

(v) The duty of reporting such offemces promptly should be impressed on all
headmen. Such reports should include any information availuble as to the identity
of the offenders and the route taken by them, and should be made to the nearest
police or frontier constabulury post, whence it should be passcd on at once to the
Deputy Commissioner, Buperintendent of Polico and District Officer, Frontier
Constabulary. .

(vi) On receipt of such information, if in sufficiently good time to render such
a cowrse possible, the Deputy Commissioner will make arrangements for the pursuit
o? the gnng and for tho holding of positions where there is a likelihood of
intereepting it.

(vii) All information as to tho identity of the raiders and the routo taken hy
them should be communicated promptly by Deputy Oommissi s for ry
action on the lines indicated in these rules to the other Politieal Officers concerned.

(vitd The baramta is an offective weapon by which to secure the releasc of
kidnapped persons and should be resorted to promptly and automatically by Political
Agents. Most effective, if this is possible, is the sectional baramta ; if the actual
scetion eoncorned cannot be touched, auction should invariably be taken against other
scctions through which pressuro may be brought to bear on the guilty parties. . Tribal
responsibility Tst be enforcod and the tribe as a wholo must be taught by bitter
cxperience that kidnapping leads to tribal inconvenience.

(iz) The barnmta should also be employed freely by Deputy Commissioners®, but
as its effogtivencss is in direct ratio {o tho knowledge possessed of the tribesmen
concerned, ¢he Politienl Agent rosponsible for tho tribe should ordinarily be consulted.
If, however, delay will lead to the loss of a valuable opportunity the Deputy Com-
missionor should make the arrests and inform the Political Agent concerned that
ho has done mo. In such cases the Deputy Commissioner neced not pause for any
delieate consideration of a political nature. Such questions can be settled at leisure.

(z) Political Agents should issue u wafning to the tribes under their control
indicating the measures prescribed in those rules.

(i) The armament of British villages noar the border should be generous
increased, both by the issue of licenses to keep private arms and of Government rifl
for village defence. Whore more arms of the latter description are required for
distribution in their districts, Deputy Cominissioners should not hesitate to mako
application to the Chief Commissioner for them.

(i) Tho relatives of kidnapped persons should be discouraged from paying
ransom on the gmund that by so doing they give an impetus to the very series of
outrages against which it is desired to guard. At the same time such discourage-
ment cannot be effective unless Government can show that it is able to secure tho
relense of captives without ransom.

(xi4) In order to impress upon our fellow subjects Government’s lively sense
of thoir sufferings in this matter, and its dctermination to assist them the names
of all kidnapped persons (other than women) should be prominently displayed on a
board outside the Deputy Commissioner’s office until the day when the captive is
rolensed. With the same object all possible puplicity should be given to action
tn.kon( ‘lsy) G'Hornaexvnit to :oe\ge the re}eia:: of captives. o« ©

21 LY ty of officers, British and Imdian in car [ -
tions and lt;‘mpin} out this reproach to the Administration r'{(ill:'bon.tp:tiﬁym:g:;.
An. assistancg accorded by private individuals should be suitably and promptly

*Atteasion 1slaviled 4o tbe provielons of Seetica 81, ¥, O, B. ‘
% o
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rewarded, application being mado, if necessary, to the Chief Commissioner for the
funde required.y

(zv)*Any criticism on the working of these rules and any suggestion for their
impygvement should be communicated to the Chief Commissioner.

Frontier CoMMITTRE'S REPORT. .

[ ]

34. The BoNouRABLE Rar Banapur Lara RAM SARAN DAS : Will

the Government kindly state whether they have decided to place the Report

of thed'rontier Committee on the table of this Council § Will they cousi-

der the desirability of placing this Report in the hands of the members of

the Indian®Legislature in the earlier days of the September Sessiop of the

Liegislature 7 By what time is the Government expected to have con-

sidered the Frontier Committee Report, and when is the decision of the
Government on the Report likely to be published ¢

'The HoNourasLE MR. J. P. THOMPSON : The Report will be placed
ou the Table in due course, but it is not likely to be ready before the end
of this month. Government are not at present in a position to say how
long it will take them to consider the Report or when it will be possible to
publish such orders as may be passed on it.

Acworta CoMMITIEE REPORT.

35. The HonNouraBLE Maunaerasa S MANINDRA CHANDRA
NANDY : Will the Government be pleased to state if any recommenda-
tions of the Aeworth Committee on Indian Railways have so far been given
eflect to and, if so, what thesec recommendations are, and in what definite
shape they have been given effect to ¢

. [ ]

The HonourasLe Me. 11. A. F. LINDSAY : As the Houourable
Mcmber knows, proposals of the Acworth Committee regarding Finance
have already becn examined by a special committee of the Legislddure. A
Central Advisory Couneil has also been constituted though not quite on the
lines proposed by the Committee, and this Council has lately wnsulon d the
recommendations of the Committee in regard to the future malagement of
Railways with special reference to the East Indian Railway and Great
Indian Peninsula, Railway. It has also considered the question of Local
Advisory Councils and it is hoped soon to place before it the question of
establishing a Rates Tribunal.

STATB-OWNED INDIAN Ratnways,

86. The HoNouraBLE MaHARAJA B MANINDRA, CHANDRA
NANDY : Have the Government arrived at any decision in the matter
of the transfer of the control of the leading State-owned-lines of Indian
Rajlways from the hands of Companies directly to those of the State 1

The HoNouraBLE Me. H. A. F. LINDSAY : The answer is in the
negative.

« ® ’hunom- AND bommmoumm Dxparmmer.

87, The Eonotmanis Mamamass Sm MANINDRA CHANDRA
NANDY : Is it intended, as suggested by the Acworth Committee, {p
introduce & new portfoho for Transport and Communications in the
Executive Council of the Governor General If so, will it involve any
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reshuffling of the existing portfolios of the Government ¥ And if so, on
what lines is this readjustment of work likely to be based ¥

L™ .
‘The HoNourasLE Mg. H. A. F. LINDSAY : It has been decidtd that
action on the suggesion referred to must be deferred, pending the rep#tt

of the Retrenchment Committee.
[ ]

° Fiscar, ComumirTre’s REporrT. ’ .

88. The HoNouraBLE MaHARAJA S MANINDRA CHANDRA
NANDY : Will the (Goverument be pleased to state the time whemw the
report of the Fiscal Committec may be published in India, and if it is the
intention of the Government to place its chief recommendations®before a
joint con®mittee of the Council of State and the Indian Legislative

. Assembly before any action is taken upon them $%

The HoNoukaprs M. H. A, F. LINDSAY : The Government of India
propose to publish the Report of the Fiscal Commission as soon it is
received by them. They have been in communication with the President
of the Commission, the Honourable Sir Ibrahim Rahimtoola, on the subject,
He has explained that though the Report has been signed by all the
members, five members signed it expressly subject to dissent, and that
till their dissenting minutes are incorporated, the Report does not
become complete and ready for presentation.

As at present advised, the Government of India do not contemplate
appointing a Committee to consider another Committee’s report.

The HoNourasLi Sik ALEXANDER MURRAY : Sir, may I ask on
what date the Report was signed, and what is the actual reason for
the delay in submitting it ? .

The HoNoYuaure MR, 11. A. F. LINDSAY : The Report was signed on
the 6th July. The auswer that I have given explains the reason for

the delay. « The Minority Report has not yet been received, but has been
promised in a few days’ time.

COUNCIL OF STAFE. [6rm Seer. 1922,

Carcurra Hicua Counr.
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39, The HoNoURABLE Manarasa Sir MANINDRA ° CHANDRA
NANDY : Is there any proposal beforc the Government of India to
transfer the control of the High Court of Calcutta from the (Government
of India to the Government of Bengal, and, if so, will the Government be
pleased to consult the leading public associations of Bengal before any
decision is arrived at on this matter {

The HoNouraBLE MR. 8. P. O’DONNELL : The Government did consi-
der some time ago the question, but decided then not to proceed further
with it for the present.

. Mun. SastR’S Mission, |
40.The Ho~ourapLe Mauarasa Sik MANINDRA CHANDRA
NANDY : Will the Government be pleased to state the total cost® of the
Right Honourable Srinivasa Sastri’s mission to Australia and New
Zealand, and lay on the table the net results bf his mission im timt part of
the British Empige 1 d

The HonourasLE MR. B. N. SARMA : I am unabl; to st.ate the total
cost*of the mission of the Right Honourable Srinivasa Sastri to Australia
and New Zealund as the expenditure incurred has not yet been reported
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L)
to the Government of India, but I may mention that the Governmenta
both of Ausfralia and New Zealand kindly requested Mr. Sastri to consi-
dqg himself as their guest during his stay in those Dominions.

The following are the immediate results of Mr. SRastri’s mission.
The Queenslgncf Government have approved regulations exempting *all
British subjects of any native race of India who were lawfully domiciled
in Queensland at the commencement of the Banana Industry Preservation
Act,®1921, and who have continuously remained so domiciled from the
operationgof the Aet which made it almost impossible for Indians, unless
specially exempted, to ecngage in the banana industry. T South
Australia, the Government have decided to remove the only disability
from which Indians suffer in that colony by amending their Irrigation
and Reelaimed Lands Aect, 1914, which disqualified all Asiatics from
acquiring lands dealt with in the Act and to make it applicable to alien
Asiatics only. The Commonwealth Government have given an assur-
ance that steps will be taken at an early date to enable Indiaps in
Australia to participate in the benefits of old age pensions equally with
other citizens in the Commonwealth. The Universities in  Australia,
with the exception of the l'niversity of Brisbane in which accommodation
is very limited, have expressed their willingness to admit a limited
number of Indian stndents in accordance with their ability to accom-
modate them and to consider any schemes prepared by the Indian
Universities for the inter-change of lecturers for short periods. As
regards the franchise, the Governments of the Commonwealth and
Western Australia have promised sympathetic consideration, while the
State of Queensland, the oply other State in which the righ? is not posses-
sed by Indians, awaits th® lead of the Commonwealth Government.

Apart from these achievements Mr. Sastri has been conspicnously
suceessful in removing ignorance and prejudices concerning Inlians and
in creating an atmosphere favourable to their claims. In this connection
a letter addressed to Mr. Sastri by the Premier of Australia qn the eve of
the former’s departure from Australia is laid on the table,

Copy of letter from the Right Honourable W. M. Hughes, Premier of Australia, to
the Right Honourable Srinieasa BSastri.

On the eve of your departure frcm Australia I desire to set out the position
of the Commonwenlth Government in regard to tho reprosentations you have made.
First let me say how plyased wo are that yon have been able to accept our invita-
tion to visit Australin nnd sce for yourself our country and its people. Your visit
has been one of Imperial significance and has afforded the people of Australia an
opportunity of realising something of the vastness and complexit} as well as the
splendour of our Empire. Your prosence here has been of iteelf an education to
many amongst us. You have by your speeches and your presence lifted the curtain
of prejudice and want of knowledge and revenled to us some thing of India as it
really is. By those admirable spcoches of yours you have educated public opinion
inside nand outside Parlinment, made that possible which beforo your visit was
impossible and you have brought those reforms covered or suggested by the resolutions
of the 1918 and 1921 Confercnces within the range of practical polities. By your
eloquence and by your logic you hawe made out such n case for those of your country-
men lawfall¥® domiciled within the Commonwenlth ns will, I believe, secure in the
Commonwealth and State legislaturef the support neccasary to make the amendments
of the law that Qou asf for. I cannot of course speak on behalf of the eStates, but
for the Commonwealth I can at least sny this, that the Leaders of all Parties hage,
as you are aware, expressed publely their admiration of the manner in which you have
stated your ense and their appreciation of its merits. This question of the dimabilition
under whieh your countrymen suffer is no Party one. As you have vory justly pointed ogg

o o°
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it has a wide Iriperial application, It is from this high plane that you have asked us to
look st it, and Ihave no doubt that the Leaders of the other Parties in the Federal
Parliament will do so. - Certainly I shall. As to your request that your féMow cpntrymen
resident in Australia shall participatc in the full benefits of ol!i age pensions, my
Government will at a very early datc take such steps as will place them a
footing of equality with all other citizens of the Commonwealth. Herc again let
mp assure you thft this course is made immediately possible by gour visit and your
advoecacy. In rogard to the Franchise, although I am not able tg sl?eak on this
aubject with such assurance, and such flnality as on the old age penmsion question,
I do not hesitate to vepeat in tbo plainest possible terms that you .have brought
within the range of practical politics u reform which but for your visit wouM have
been most improbable if not impossible of achicvement, and you will I hope succeed
in your interview with Mr. Charlton Leader of the Labour Party and witle Dr. Earle
Page, Léder of the Country Party, in inducing them to co-operate with the
Government in ordor that those ‘of your fellow countrymen who are still denied the
Franchise shall receive it. 1 can only conclude by again assuring yon that you-
brillinnt advocacy on behalf of your country has borne good fruit. If there aro
any temporary delays in the realisation of the aspirntions you have so ably volced
do not be impatient. You have achicved wonders and in my opinion removed for
all time those prejudices and misunderstandings  which  formerly prevented the
ndmission of your countrymen resideut in Australin to the enjoyment of the full
rights of citizenship.

Hice CouMISSIONER For INpIA.

41. The HoNouraBL: Mauaraja Sik MANINDRA CHANDRA
NANDY : Will the Government be pleased to state the total cost of the
establishment in London of the High Commissioner for India for the years
1920-21 and 1921-22, and the names of the members of the staff in that
establighment who now draw a salary of more than £300 a year 1

The HonourasLE Me. H. A. F. LINDSAY : The High Com-
missioner’s Office has been in existence since the 1st Oetober 1920. The
total actual cost of his establishment (includiM departmental expenses)
was £131,400 for the period 1st October 1920 to 31st March 1921 and
£175,024*for the period 1st April 1921 to 31st March 1922,

Bixty-eight members of the staff drew in December 1921 a salary of
more than £300 a year. The trouble and expense involved in collecting
and supplying a list of the names of these officers would be’out of all pro-
portion to the valuc of the information, and Government regret therefore
that they are unable to furnish this information. .

[ 3
Cost oF Raisina.

42, The HoNoURABLE MamaraJA Sm MANINDRA CHANDRA
NAND:Y : Will the Government be pleased to state the amount of money
that will still B required to complete the new capital at Raisina, and the
number of years which will be required for its completion 1

. The HoNouranLy Mr. B. N. SARMA : (i) Computed with effect
from the lsg April ]9.23, 1t is estimated that according to the Schedule of
works provided for in the Revised Project Estimate a further, sum of

gsih";& lakhs gross will be required to complete the New Capital at
elhi. .

(#) The number of years required to eomplete the work d; hds ve
ln?gely on the dmount allotted from year to year. It as # i;’e hoped,rist'
will be possible to set aside annually the amounts which the engineers can
iz;;fstlly spend, this would ordinarily enable the work to be completed in

. }
©
e ¢



QUESTIONS AND ANSWERS, B 3 |

o Press PIRCcE-worKkERS.

43. The HonNourRaBLE ManARAJA SIR MANINDRA CHANDRA
ANDY Would Government be pleased to state the time
en the Report of the Cominittee, appointed to consider the grievances

of the piece-wprkers in Government Presses and whi*h commenced its
sittings in oJanuary last, is expected to be published ¢ ¢

The HonoukauLe Mr. H. A. F. LINDSAY : The report of the Piece-
wolkers’ Committee has been published, and copies have been distributed
to Memgbers of the Legislature.

[ ]
Press Coupassiovate Fuwnn,

4} The HonNourRaBLE MauaraJA S MANINDRA CHANDRA
NANDY : (a) Do Government maintain a fund called - the
Compassionate Fund in the interest of the employees of Government
presses !

(b)) If the answer {o the above question be in the affirmative, will
Government be pleased to state :—

(i) the year when the fund was inangurated

(12) the source of its income ;

(#i1) total amount of the fund up to March last ;

(tv) the Bank or Bunks in whieh it is deposited ; and

(v) the number of piece-work employees benefited by thiwfund up
to March last, and the extent to which such benefits have
been extended to them, individually and ctllectively !

The Honourasre Mr. H. A. F. LINDSAY : (a) There is no fund
called the ¢ Comnassionate Fund ’’ maintained specially by Government
for their press employees. Press Fine Funds have, however, been
ivstituted with effect from the heginning of the current financial year, the
assets of which will be applied to the relief of distress 8mong press-
workmen and their families.

(b) () A fine fund for each Government of India press was inaugu-
%ated with effeet from 1st April 1922.

(#9) Fines recovered from press employees other than pye fines and
fines levicd for bad work which involves loss to Government.

(w1) Nil.

(ir) The asvets of the fund are deposited monthly ifi the Post Office
Savings Bank.

(v) This does not arise in  view of the answer to sub-question
(i) above.

* Cost or Prrss Starr.

+6. The HoNOURABLE ¢ MAHARAJA S MANINDRA CHANDRA
NAND¥ ? Would Governmegt be pleased to state the establishment
costs of thegsalanied staff and piece-workers of ita prbasses relpectwely
for the years 1919 and 1921, at Delhi, Simla and Caleutta ?

The HoNovmasLe Mr. H. A. F. LinpsaY : The establishment cost of
the salaried staff and piece-workers in the Delhi, S8imla and Calcutta
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presses for the years 1919-20 and 1921.22 is as folloWs »—

1919-20. 1921-22,
Rs. Rs. e
DrvLur

Salaried staffe oo " 1,18,552 s 1,604,834

‘ Piece-workers 1,567,023 d,78,620
. Siura, .
Salaried staff .. 1,24,575 1,94,831,
Piece-workers e es 93,654 1,28,522
CALCUTTA. o
Salaritd staff o e 8,568,182 4,68,070
Piece-workers e e 4,37,806 b,66,441

The above figures do not include the cost of the Books (Publication)
Branch in Caleutta ; this branch is entirely separate from the ordinary
press work.

Repterion oF Press Sravy.

46. The IIoNnourRABLE MaEHARAJA Sk MANINDRA CHANDRA
NANDY : (a) Is it a fact that out of 438 piece-work compositors in the
Government of India Press, Calcutta, tho services of 172 men (i.e., 39 per
cent.) have been dispensed with on the score of paucity of work ¢

(b) If answer to the above question be in the affirmative, will the
Government be pleased to state if any similar reductions have also been
effected in the Lino and Mono Sections and salaried staff of the above
establishment in Caleutta, and, if so, to what percentage of its actual
strength ! :

(¢) To what extent have Government orders to private printing
establishments been reduced owing to this paucity of work in the
Calcutta Bress ?

The floNovrare Mr. H. A. F. Linpsay : (a) The statement is
incorrect ; at no time that can be traced was the number of picce-work
compositors in the Calcutta press 438, nor have the services of 172 men
been dispensed with on account of the paucity of work.  Seventy-five
piece-work compositors, however, out of a total of 482 hands were dis-
charged in May 1922, partly on account of the reduction in the amount
of work required to be done at the press and partly on account of the
installation of new machinery. .

(b) No reductions have heen made in the Lino and Mono sections ;
these have been enlarged on account of the installation of new machinery.
In this part of. the question the reference to *‘ salaried hands of
the above establishment '’ is not clear, but if the Honourable Member
means salaried hands outside the Lino and Mono sections, the answer
is that 7 per cent. of the Reading Branch, 4} per cent. of the section-
holders, 3} per cent. of the proof pressmen and 3 per cent. of the coolies
have also been discharged ; in addition to these, 14 copy-holders have
been served with notice of discharge with effect from the 31st August
1922. Payment of overtime to salaried hands has ceased, .and if some
modification can be made in the recently introduced leave rules,” which
necessitate the retention of a lirge leave reserve, the number of salaried
hand(a )wn%l} be further reduced.

“(c) The work which is given on contract to private printing presses.
e.g., stock books and forms, is of a nature whil::h camﬂ:t con':':)njently’
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be.dealt with in the Government presses ; except for reduced print
orders due 4o the decreased demand for such books and forms, no other
specifft reductions are possible.

. .
Cosr or MoONOTYPE STAFF.

47, The WNoNOURABLE Mamnaraja Sz MANINDRA CHANDRA
NANDY : Will Government be pleased to make a statement as to the
establishment cost of the Monotype and Mono Miscellaneous sections of
the Governtment Press in Calcutta and the volume of work done by them,
estimated in terms of moncy, for the years 1910 and 1920, respectively,
and the®cost incurred by Government and the volume of work done,
estimated in terms of money, annually by the hand-compositors of its
presses respectively for the same period !

The HoNourasL Mgr. II. A. F. LINDSAY : The following statement

_gives the information required so far as it is available. Statistics of the
year 1920-21, however, are vitiated by the strike of picce-workers which-
took place during that year. Salaried hands were paid full rates dyring
the strike period, while outturn of piece-work was stopped for a pro-
longed period.

‘ 1910-1:. ’ |f 1920-2).
-—— [ == -
Hand Hand
{ composing.: Mona, composing. .Mono.
’ Re. Re. Rs. Ras.

! I
Value of composition at piece rates deduced l Not avail- : 22,600 | 1,82,138 | 34,737

from number of ens set uj. ! able. o
' —— -—
‘Total cost of establishment concerned ... " 4,53,028 |! 34,947 4,08,5 L& 44,743
: v
y EARSINGS OF PIECK WORKKRS.

48. The lloNouraBLE MaHARAJA Sk MANINDRA CHANDRA
NANDY : With reference to an assurance given by the Honourable
Mr. Lindsay in the Council of State ou the 26th Scptember 1921, will
Government be pleased to state the actual collective monthly earnings of
the piece-workers in the Govarnment Presses, class by class, twelve months
previous to the introduction of the new scale in July 1920, and their earn-
ings month by month for the year 1921 1 g
. The lloNouraBLE MR, 1I. A. F. LINDSAY : The Honourable Member
is referred to the statement at page 14 of the report of the Piece-workers’
Qo;nmittzc which shows the average, not the collective, monthly earnings ;
it is hopgd that this iuformation will meet the purposes of the Honourable
Mamber.

e @ o PrINTING or Census Figurss.

49. The J{oNowmaBLE MaHARAJA Sm MANINDRA CHANDRA
NANDY : Is 1t a fact :— *

(1) that the printing of census figures of India, including the Pro-
vinges, for 1911, was done by hand-composition 1 o)
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(2) that the printing of the same for the yedr 1921 was done in
Monotype machines ? s

(3) If answers to the above questions be in the affirtpat:lve,.wﬂ the
Government be pleased to state the costs of printing ineu
by itfor the above in the years 1911 and 1921,.1'espect1vely '

The HonouraBLe Me. H. A. F. LINDSAY : (1) The census
figures of Iddia in 1911 were printed both by hand and machine composi-
tion. ’ - . °

(2) The census figures of 1921 are being printed both by hand and
machine composition. i c
(3) THe detailed ficures for 1911 are no longer available, the records
having been destroyed, and the work connected with the 1921 census is
still in progress. It may be mentioned, however, that applying the con-
ditions and rates obtaining in 1911 to five representative pages of the
1911 census report, the cost of mono setting would amount to Rs. 20-3-4,
while the cost of handsetting would amount to Rs. 23-12-5. In 1921 the
cost of 12 representative pages in the mono machine works out at
Rs. 42-14-0 ; if set by hand, they would cost Rs. 59-3-3.

PAYMENT T0 PlECE-WORKERY.

50. The HoNoURABLE MaHARAJA SiB MANINDRA CHANDRA
NANDY : (@) Is it a fact that Government had promised payment,
according to class rates, to piece-workers, for periods in normal working
hours during which they have to remain idle ?

(b) Jf so, will Government be pleased to state in how many cases the
11];;’% of the Calecutta Press have been given such waiting charges since

- 'I [
The 11oNourapLe Mn. II. A, K. LINDSAY : (a) Yes.
(b) The total amount paid since 1920 in the Caleutta Press is
Rs. 151-7-1T : the total is made up of a large number of small payments.
Comrositors aND BiNpeRs.

51. The HoNoURABLE MauaraJa Sk MANINDRA CHANDRA
NANDY : Will Government be pleased to show the highest and lowest
clags-rates of Compositors and Binders, respectively, in the Government
Presses before and after the introduction of the new scale in July 1920 ¢

The HoNourasBre Mr. H. A. F. LINDSAY : The rates are as
follows :— :

. Before July 1920, After July 1020,
Highest. ; Lowst. | Highest | Lowest.
Calowtts Press— Re. o. 2. | R8s, a. 2. | Rs. a. P .
gti);nd;::xtou . . g : 0/ 010| 0 ; b BO&:. r&
D‘“&ﬂ”‘g’. 9,007 0 67/010
0423 010/ 070|018
Hnm (Warehouse e w !l 019 ]
oyl ) 00 4/% 300|010
ompositars ... w040, 010 038
Binders ... | (Salaried hande) | oo’
al
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PayuerT 10 LALCHAND AND SONS.

52. The HonourafLe MaHARAJA Sir MANINDRA CHANDRA
NANDY : (a)* Will Government be pleased to refer to the statement made
by the Controller of Printing, Stationery and Stamps,.Indm, in fm:ward-
ing ® Government the annual statistical returns showing the working of
the Government of India Presses, to the effect that, during 1920-21, the
payments for ‘‘ oulside printing ’’ to Messrs. Lalchand and Sons were les8
than the payménts for 1919-20 by Rs. 2,62,208 1 .

(bz Will Government be pleased to explain this statement with refer-
‘ence to®the statement laid on the table of this House by the Honourable
: Mr. Lindsay in reply to Question No. 159 of the 26th September 1Q21,
E}_uihowing that the total amount paid to Messrs. Lalchand and Sons*during
¥1919-20 was Rs. 1,36,005 ¢t .

’ (¢) What amount was paid to Messrs. Lalchand and Sons during
1920-21 for printing orders placed with them

The HonouraBLE MRr. H. A. F. LINDSAY : (a) and (b). The
figure Rs. 2,62,208 is correct. The figure given by me refers to payments
for the actual operations of composing, plate-casting and printing alope.
The total amount paid to the contractor in the year 1919-20 -was
Rs. 9,78,718, which includes also the cost of warehouse and binding work,
banding, tag-labels, telegraph rolls, storage, distribution and contingencies,

(¢) The total amount paid to Messrs. Lal Chand and Sons in 1920-21
was Rs. 7,16,610, of which Rs. 1,56,550 represents payment for the items
referred to in my answer of the 26th September 1921.%

CLASSIFICATION OF PIECE -WORKERS, o

53. The HoNouranLe MaHArAJA S MANINDRA (HANDRA
NANDY : (¢) Is it a fact that the promotion of piece-workers in Govern-
ment Presses, from one class to another, depends on their capacity of earn-
ing a certain fixed amount of money monthly every year ? A

(b) Will the Government kindly state if there has becn a re-classi-
fication of the picec-workers in the Calcutta Press in the light of the 40
per cent. inerement given to them in 1921 ¢ o

. (c) Have a‘very large section of the piece-work compositors of the
*Government of India Press, Calcutta, been losers by another classification
. eitected in August 1922, as compared to the classes attained by the men
' by the classification of 1921 ¢

'.(l'l?)e J%ououmm Me. H. A. F. LINDSAY : (a) Yes.

es.

(¢) Under the ordinary rules governing the classification of piece-
workers, 18 compositors have recently been reduced in class, but the work
connected with the annual re-classification has not yet been completed.

Inpramisamion or CrviL Sgnvice.

54. The HonourasLe MamrArasa Sm MANINDRA CHANDRA
NANDY :¢(a) Has the attention of the Government been drawn to a
statement of the ‘‘ Morning Post '’ of London to the ecffect that the
Government ¢f [udia have invithd the opinion of the Local Governments
in the mafter of the further Indinisation of the Civil Service, suggesting
the elimination ®r th® reduction of the European clement from it §

) I'f any such eircular has been issued, or opinion invited in the
matter, will the Government be pleased to lay on the table a copy of the

* Vide paBe 368 of Volume II, o e¢
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same, together with all correspondence that has trgnspired on 'thp subject
between the Central Government and the various local Administrations
on the one hand, and between the Secretary of State for ¥ndia,and the
Government of India on the other ? ’

The HonNourasLe Mg, 8. P. O'DONNELL : (¢) Government
bave seen the %tatement referred to. .
() The letter referred to has already appeared in the®columns of the
Press, The (Government are not prepared to lay on the table any of the
other papers referred to by the Hon’ble Member. 4

Imnva or Leeistative CouNciL MEMBERS BY GOVERNMENT®SERVANIS.

556. The HoNOURABLE* Mamarasa Siz MANINDRA CHANDRA
NANDY : Will the Government be pleased to state if the Home Depart-
ment or the Railway Board or any other Department of the Government of
India have issued any circular or notice intimating to employees in their
Departments that they will be severely dealt with, under ‘‘ Conduet
Raules,’’ if they interview any members of the Legislative Councils for the
purpose of ventilating their grievances ¥ If so, will the Government be
pleased to lay on the table a copy of the circular or notice in question
and the date of its issue ?

The HonourasLE MR. 8. I’. O’DONNELL : It will be seen from
the copy of the orders in question which 1 lay on the table that Government
servants have been informed that communications to Members of the
Legislaturc which involve a breach of rule 17 of the Government Servants’
Condtict Rules will be severely dealt with.

Office Momorandum No. F.-369-Public, dated 8th June 1922,

From—The Government of Indin, Home Dopartment,

Lo—Al Departments of tho Government of India (including the Financial

. Adviser, Military Finunce) and the Office of the Privute Secretary
to the Viceroy und Military Sceretary to the Vieeroy.

) 2ve come to the notice of the Government of India in wl.lich mcmbgrs
of ttf;n!g:etktnriat establishrments have appronched Members of. thg Leg}ahttlros v;mh
a view to having their individual gricvances made the subject of interpellations
in the Chambers. Apart from the fact that the questions involved aro rarely, if
evar, of public importance, the practice usually entails the disclosure to non-official
persons of informution which hus boeu obtained from offlcial sources or hus eome
into the possession of tho member of the Secretarint in the course of his official
duties ; and any such disclosure is a breach of rule 17 of the Government
Bervants’ Conduct Rules. The undersigned is therefore directed to request that the
attention of the office ostablishment in the Foreign and Political Department, etc.,
may be drawn o the provisions of this rule and that they may be warned that any
communication to n Member of tho Legislature which involves an infringement
ihoreof will be sovercly dealt with. It is further requested that the substanee of
this Memoranduin may be communicated to the oﬁm subordinate to the Foreign
and Political Department, etc., if any, for information and nocessary action.

PoriTioal PRrisoNEgs.

56. The HoNOURABLE MamnarRaJA S MANINDRA CHANDRA
NANDY :(a) Will the Government be plgased to state if it is a fact that
persons convicted for political opinions and mischievous polivica) activitigs
are variously treated in the jails of the Hifferent prqvinces of India

(b) °If the reply to the above be in the affirmative, do the Govern-
ment intend to take action to put their troatment under some common
aud uniform rules in all the provinces of India and to bring Indian
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jail practice jn the matter of the treatment of such prisoners into line,

as far as'may be, with the practice in force in England ¢ .

*  The HonovrasLk Mr. 8. P. 0’'DONNELL : (a) The rules passed
under section 60 of the Prisons Act have not been uniform ifi all provincea

(b) The Gvvernmént of India have recently addressed all Local
Governments on the subject of the treatment of persons convieted of
offences in connection with political movements and hdve indicated the
“principles v.vhich they desiré to see followed in this matter.

3 RRVENUE OF GOVERNMENT DERARTMEMTS, ‘

B7. The HoNouraBLE Mamarasa S MANINDRA CHANDRA
NANDY : Will the Government be pleased to state the amounts, item by
item, by which the actual receipts have fallen short of the budget esti-
mates under the following heads for the period from April 1922 to July
1922 . —

(a) Customs ; *
(b) Railways ;

(¢) Irrigation ; >

(d) Income-tax ; and

(e) Postage stamps ?

The HoxourasLe Mr. E. M. COOK : The budget estimates are
framed for the year as a whole, and it is not possible thercfore to
compare actual receipts with budget estimates for any period less ¢han
the complete 12 months. T shall, however, at a subsequent meeting, be
" giving certain information regarding the progress of revéhue in the
current year, in reply to a question of which the Honourable Mr. Sethna
has given notice,. .

AERIAL Ma1irL SERvICE.

5S. The HoNoUrRABLE Mararasa Sik MANINDRA CHANDRA
NANDY : (a) IBas any scheme been submitted to the Government of
' India for the establishment of an Acrial Mail Service between London, on
the one end, and Calcutta, or Bombay or Karachi, on the other ?

*(b) If the answer to the above be in the affirmative, will the Govern-
' ment be pleased to lay on the table the main details of the scheme and the
decision of the Government on it ¢

The HoNouraBLE MR. B. N. SARMA : (a) The answer is in the
! negative. v i
{" ~ (b) The question does not therefore arise.

Postar. DrranTMENT RECEIPTS.

59. The HoNOURABLE MamaraJA S MANINDRA CHANDRA'
NANDY : Will the Government be pleased to state—
1 (a) the total receipts in the Postal Department from the date of
tahe operation of the new rates of postage stamps up to the
* end’of July last and also the amounts of the Jotal receipts
unger the same head for the corresponding periods of the years
1919, 1920 and 1921 ; .
(b) the amount of receipts under the head of Railways for the
period April to July last and the corresponding periods of
1919, 1920 avd 1921 1 . oo
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The HoNoUraBLE MR, E. M. COOK : (a) T regret that T have not
yet been able to obtain the figures regarding the revenue from the new
postal rates ; T will send them to the Honourable Member as son as
teceived. .

L ]
(b), The figures are :— .
Lakhs.
1919,—April to July .. . . e 26,40
1920.—April to July .. o .. .. 2720
o1921.—April to July .. . . .. 897
1922, —April to July , .. 30,46

The figures for the first three years include the receipts on account of
freight tax which was merged in the goods rates with effect from the
Ist April 1922.

Inp1an CiviL SErvIcE ALLOWANCES AND PENSIONS.

60. The HonoumranLe Mamarasa Sk MANINDRA CHANDRA
NANDY : Will the Government be pleased to state the various kinds of
allowances and pensions now heing paid to the memhers of the Indian
Civil Service and the collective amount paid under these heads, and make
a statement as to how the secale of their salary and allowances in the
different departments of service has been modified during the last two
yearg !

The HoNouraBLE MRr. S. P, O'DONNELL : As regards pensions,
I will give the Honourable Member a copy of the Home Department
Resolution No. 1918, dated the 20th November 1919, which contains the
information required.

As to pay and allowances, the Honourable Member is referred to
the statgment printed on pages 320-334 of the Legislative Assembly
Debates, Volume IT—No. 4, showing the pay of the various important
services in 1917 and 1921, which will perhaps serve his purpose. There
has been no general modification in the scale of pay and allowances
of the Indian Civil Service within the last two years, except sMght
modifications® in the scale of oveérseas pay which were made for the
reasons given in paragraph 5 of the Finance Department Resolution
No. 1559-E.A,, dated the 16th August 1921, a copy of which will also
be supplied,to the Honourable Member.

The HonourasLe Sir ARTHUR F;ROOM : May 1, Sir, with your

permissi.on, ask a supplementary question arising out of question
No. 88, if the Honourable Mr. Lindsay has no objection 1

The HonourasLe tne PRESIDENT : I would point eut-that a
supplementary question must be put after the question to which it is
supplementary has been answered. Toeallow a supplemegtary question
to be put at the-end of question tinge would be a rather *dangerous

precedent, add I think I must refuse to allow the d&lonograble Member’s
 request.

# Substitution of Rs. 200 for Rs. 150 in the

7th rvice
for Ra. 200 in the 10th and d1sh years of service | Or- Cr *oriee and of Be. 250
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.- ' ADJOURNMENT OF HOUSE.

The Honourare THE PRESIDENT : I have received from the
Honourable Mr. Sethna a motion for the adjournment of the House to
discuss a mater of public interest. I think the mattér is clearly blocked
by the rufe against anticipation, and I understand that th¢ Honourable
Member wishes to withdraw his motion.

[ ]

The HonouraBLE Mr. PHIROZE SETHNA : T do, Sir.
The HowourasLe Tie PRESIDENT : That then is dispgsed of.

NOMINATION OF PANEL OF CHAIRMEN.

The Honourable the President then read a message from His
Excellency the Governor General regarding nomination of panel of
Chairmen. The message ran as follows :— .

‘“ In pursuance of the provisions of sub-section (2) of section 63-A
of the Government of India Act, I, Rufus Daniel, Earl of Reading, hereby
nominale the following Members of tha Council of State to be on the Panel
of Chairmen of the said Council of Siate :

In the first place, the Honourable Sir Alezander Roberison Murray ;
in the second place, the Honourable Sir Mancckji Byramjee Dadabhoy ; sn
the third place, the Honourable Sir Dinshaw Edulji Wacha ; ang lastly, the
Honourable Sir Zulfigar Ali Khan.

(Sd.) READING,

Viceroy and Governer Geneéral.”’

The HonovrABLE Tii PRESIDENT : 1 1xhderstand infermation has
been received regarding Bills assented to by the Governor General.

BILLS ASSENTED TO BY GOVERNOR GENRRAL.

The SECRETARY orF t™ae COUNCIL : Sir, information has been
received that His Excellency has been pleased to grant his assent to
the following Bills :—

The Ranchi Mental Hospital Act, 1922,
The Press Law Repeal and Amendment Act, 1922,
The Indian Ports (Amendment) Act, 1922,

STATEMENT LAID ON THE TABLE.

‘The HoNouraBLe Mian Sig MUHAMMAD SHAFTI : Sir, I lay on
the table the information promised in reply to a question® by the
Honousable Mr. Lalubhai® Samaldas on the 17th January, 1922, regard-
ing the number of colleges and recognised schools which have dis-
affiliated ® therlselves from Universities (other than ,the Calcutta
University), and the number of students in such institutions gt the
time of disaffiliation.

*« *Vido page 548 of Volume II, Part IL
L}
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¢ HINDU CEREMONIAL EMOLUMENTS BILL.

e The SECRETARY or tEE COUNCIL : Sir, in aecor'dance with
rule 25 of the Indian Legislative Rules I lay on the table a Bill to amend
the law relati®g to the right of hereditary Hindu priests to claim emolu-
ments in fespect of religious ceremonies, which was passed by the
Legislative Assembly at its meeting of the 28th March, 1922.

L] .

R'E-SO.LUTION RE REDUCTION OF MEMBERS OF GOVERNOR’S
~ EXECUTIVE COUNCIL. .

The HoNouranrLE M. PHIROZE SETHNA (Bombay : Non-Muham-
madan) : 8Sir, I beg to move : .

¢ That this Council recommends to the Governor General in Council that ropre-
gentation should be sent to the Becrotary of State urging, in view of the serious
financisl condition of India, and the consequent ncceasity for retronchment in expenditure,
that the number of members of a Governor’s Executive Council should, in no province,
cxceod two, and that every Governor of a Governor’s province should be advised
not to appoint more than two ministers to administer trausferred subjects.’’

The object of my Resolution, Sir, is to suggest a direction in which
retrenchment, so urgently necessary in the present days of financial
stringency both in the Central and Provincial Governments, could be
effccted without impairing the efficiency of the administration. My
Resolution aims at a reduction in the number of Executive CBuncillors
and Ministers in some provinces in this country. TRis Council will
remember that at its very first Session in Delhi, in answer to a question
by my Honourable friend Raja Pramada Nath Ray, the Homourable
the Home Member, Sir William Vincent, placed a statemgnt on tho
table on the 14th February 1921. According to that statement, in eight
provinces in India the reformed constitution under the Government
of India Act of 1919 had been introduced and in thsee out of the
eight, the tumber of Executive Councillors was increased from three
to four and the responsible part of government entrusted to representa-
tives of the people was made over to three Members called Ministers.

This was, Sir, in regard to the provinces of Bombay, Bengal and
Madras. In one of the Provinces, namely, Bihar and Orissa, there
were ghree Executive Members of Council and two Ministers, the
Council may remember thut on the very same day that Raja Pramada
Nath Ra,w,_v’s question was answered the Honourable tBe Home Member
also replied to a question from me as to why the recommendation
made in the Parliamentary Joint Committee’s report, that an equality
should be maintained in the number of European and Indian Members
of Council, was not carried out in that Province. The Honourable
Sir William Vincent’s reply was to the effect that there were in Bihar
and Orissa three Executive Members of Council, two Europeans and
one Indign,,and that if to%bring about an equality in the numbers of
Eum.ﬁeans and Indians, on8® extra Indian Executive Councillor were
appointed, ®there® would have been not emough work for the four ; on
the other hand, if the number of European Executive Councillors®was
reauced f}'om two to one, then Sir William contended that the European
element in the Exqcutive Council of the .ggvgxgme_nt of Bihar and

. : ( 41-)
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issa would be reduced to a very low percentage, an answer with
Sm I believe the Council was not satistied. But some wks later
in another place Government gava an assurance of some kind according,
to which when the period of office of the two European Executive
Memhers of Couneil in Bihar and Orissa terminates, there will only
be appointed one Kuropean Member and not two—whicheof course
is satisfactory. The reason why the Honourable Sir William Vincent
said the European element would be reduced to a low percentage
was because at that time the Gtovernor of the Province was also an
Indian. . - . c

The Council will therefore sec that my Resolution affects principally

three Provinces, and only partially Bihar and Orissa. In regard to
the four other Provinces, namely, the United Provinces, Punjab, Assam
and the Central Provinces, there have been appointed only two
Executive Members of Council and two Ministers in each. Now,
during the days of autocracy before the Reform constitution came into
existence, these three Provinces, namely, Bombay, Bengal and Madras,
had beside the Governor only three Executive Councillors. There-
{fore the first effect of the Reform constitution on these provinces has
been to increase very considerably the number of the Executive and
consequently the expenditure involved in their salaries, ete.

I know, Sir, that the Reform constitution has brought about in
its train very considerable additional work for carrying out the
government of the country. The Reform constitution, by its general
spirit no less than by the partial transfer of responsibility to the
representatives ®f the people, has undoubtedly added to the work.
llowever much democracy may be hedged in by qualifications and
limitations, yet the fact caunot be denied that the introduection of the
element of democracy must create new duties, must lead to new methods
of discharging administrative functions and add greatly to the weight
of the responsppilities resting upon the shoulders of the Government,

But, whilst conceding all this and making due allowance, I think
it is a perfectly legitimate questicn to ask if, in the three Provinces
I have named, the work has increased to such an enormous extent as
to justify having as many as 8 Members in the Executive Government
cf Bombay, Bengal and Madras, and as many as 6 in Bihar and Orissa,
including the Governor. 1 think I am right in saying that the work
has by no means increased to such an extent as to justify this increase
in the numbers &nd the consequent expenditure. In these days when
we are trying to retrench in every direction, when the Provinces are
.almost verging on bankruptey, the continuance of so many additional
officers in the Executive Government is tantamount to culpable extra-
yagance. .

Sir, not even the authors of the Reform scheme, nor the Joint
Parliamentary Committee, ever contemplated that the number of
Executive Members of Government should e as many as 8. Here is
what Mr. Montagu, the late Secretary of State for India,®and Lord
Cbl;elmsford, the late Viceroy, say in their historic joint report. They
observg :
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¢ in each Province the Executive Governmeat shall censist of
two 'pavrz:. pmpatrl:atwo:ld comprise the Head of the Province and an Executive
Council of two Members. The other part of the Government would consist of ome
Mefdber or more than one Member according to the number and importance of the
transferred subjects, chosen by the Governor from the elected, Members of the
Legislative Councils They would be known as Ministers.’’ . . .
Again, the Joint Parliamentary Committee observed in their Report :

¢¢ The Committee is of opinion that the normal strength of an Executive Couneil
especiglly in the small Provinces, need not exceed two members. They have not, how-
cver, reduced the existing statutory maximum of four, but if in any case if the Couneil
includes twgmembers with service qualifications, neither of whom is by birth an Indian,
they think it should also include two unofficial Indian members.’’ o

This, however, is not so much a matter of the opinion of Mr. Montagu
or Lord Chelmsford or of those members who formed the Parlia-
mentary Joint Committee. The case lies in a nutshell. Has the work
increased to such an extent as would warrant the appointment, as I
said, of 8 Members in these Provinces, and 6 in Bihar and Orissa t If
for nothing else, in view of the present financial stringenecy, these
Governments should reconsider the position, and that as soon as possible.

In this connection I propose to mention a fact which to my mind
is almost decisive, and it is this—that in the United Provinees, although
it is so large a Province, the work of administration is carried on by
only two Executive Councillors and two Ministers, and it has never
heen urged in that Province either by the Executive Members concerned
or by the Legislative Council that the work is beyond these four men.
If therefore in so large a Province as the United Provinces fofr men
are enough to carry on the work, it stands to reason thgt we should
inquire as to why there ought to be as many as the number I quoted
in the Provinces I have named. The United Provinces is one of the
largest provinces in this country. Its population is 4,80,00,000,—larger
than that of the British Isles. Mr. Lionel Curtis, in one of his many
studies on Indian questions, has said in one place in regard to the
1'nited Provinces that it is socially the most central ancd the most
complex province in India. In that study he has quoted the opinion
of Sir Alfred Lyall that the United Provinces are *‘ the heart of India.”’

. That being so, as I say, the question does require to be very carefully
considered why Bombay, Bengal and Madras should have three addi-
tional members.

In addition to the United Provinces I will quote another instance.
I said just now that the reformed constitution had been introduced in
only eight provinces. It is also proposed to extend it to Burma. But
before doing so a committee was appointed to make recommendations,
That committee was presided over by the President of the other House
and in its personnel were various members of both Houses. I mention
this fact to show that the committee consisted of men who were perfectly
conversant with the conditions prevailing in the different provinces sinee
the reformed constitution came into existence ; and in spite of their flrat-
hand knewltdgt and although Burma is a large provinge and a very
important progince, ¢he recommendation which this committee hgs made is
to have only two Executive Members of Couneil. o

So far, 8Sir, my recommendation to reduce the number of Councillors
and Ministers is based on the argument that the work is not heavy enough
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for as many as have been appointed in the places I havge pamed..' But. I
think that the case in regard to the reduetion of Ministers is equwite
irresistible, partjcularly in view of the fact that our ﬁnances, or rather
théir finances, do not permit of such very heavy expendittre. If we were
in normal times such a luxury might have been permissible. *But vyhen the
case is absolutely otherwise, then it is high time that these appointments
should be reduced. It is unnecessary for me to dwell at any great Rngth
on the subject of the financial condition in this country at the pl:esent
moment. It is a subject to which every one interested in the affairs of
. India pays the very greatesf attention from His Excellency the Viceroy
downwards. Even as recently as yesterday His Excellency Lord Reading
referred to retrenchment that has been necessary in this country in every
direction. Some weeks ago His Excellency the Viceroy replying to a
deputation of the Associated Chambers of Commerce observed in regard
to the financial position of the country that it was * serious.’ Surely, Sir,
it is very serious, and it is because it is very serious that the matter must be
fully considered. The country is thankful to the Secretary of State for
appointing what is known as the Inchcape Retrenchment Committee. Let
us hope that the recommendations which this committee will make will
bring about very considerable reductions. But I am sure that the recom-
mendations which it can possibly make will not go very far if the question
of military expenditure is not tackled by it. The references to the Inchcape
Retrenthment Committee are of course only in regard to the central
government and not in regard to the provinees. It is not as if the provinees
themselves were not alive to the situation. For example, the Central
Provinces and Bengal have already appointed their retrenchment com-
mittees gnd other provinces as, for example, Bombay, during the dis-
cussion of its last budget of its own accord reduced the figure_on the
expenditure side by as much as Rs. 60 lakhs.

The colnplaint is heard, Sir, on occasions that in trying to bring about
retrenchment perhaps those who want to apply the shears begin from the
bottom and not from the top ; that very often some poor peon or clerk is
dismissed and it may be—I do not say it is—that many holding sinecurss
higher up are left as they are. If an instance is wanted, my Resolution
points out that in these three provinces there is a considerable expenditure
in regard to the three highest men in the provinces, and they should con-
sider whether that number should be reduced or not. Each Councillor or
Minister is paid Rs. 64,000 a year ; therefore if the number was reduced
by three, it means straightaway a saving of Rs. 1,92,000. But it is not
that figure alone. There are many other incidental expenses attaching to
these salaries ; as for example, these members must have, I suppose, their
shorthand typists, their clerk or clerks whose salaries and whose travelling
expenses, as also the travelling expenses of the members themselves, must
amount to a very tidy figure, perhaps aearly as much as a further
Rs. 1,92,000. . ¢ v

Now, S8ir, I have explained the position as best I‘can ;cbut it is very
nacessary that T should also explain the constitutional aspect of the case.
The Government of India Act of 1919 lays down ig section 47 that
Executive Councillors to be appointed in a Governor’s province will be

- LY R
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appointed by His Majesty the King. He appoints as many as the
Secretary of State himeelf decides. The Secretary of State fixes the
number and he is restricted to a maximum of 4. Consequently, if my
Resolution is accepted, the most that we could do will be to submit a
representation to the Secretary of State that. he should consider the
advisability of ea reduction in the manner indicated. In the same Act
in section 52 it is also laid down that it is open to the Governor in a
Governor’s province to appoint as many Ministers as he likes ; he may
appeint one, he may appoint two, hc may appoint three or even mere ;
and cven if the Government of India think that so many men are not
wanted the Government of India, so far as I can read the Agt, cannot
lay down any rules which would prevent a Governor from carrying out
his own wishes. Therefore, Sir, in regard to Ministers as well, all that
my Resolution can urge is that the Government of India should advise
the different Governors of the different provinces to meet the wishes of
the country.

Sir, I do not think I have anything more to add. I shall conclude by
saying that if the Government see their way to accept this Resolution they
will prove to demonstration that the Government of India at any rate lose
neopportunity in trying to restore our finances and the provincial finances
to as healthy and sound a position as they were some years ago.

The HoNouraBLE S MANECKJI DADABHOY (Central Provinees
Ceneral) : Sir, I am in entire agreement with my Honourable friend,
Mr. Phiroze Sethna, so far as his observations relate to the topheaviness
of the Provincial Governments. I have my whole-hearted sympdthy with
what he has said in this connection and I think he has made out a very
clear case for economy and retrenchment.

My Honourable friend also rightly alluded to the constitutional
aspect of the case. With reference to this I propose to say as couple of
words only. I do not wish to repeat what my Honourable friend has
already said. He has pointed out the scope of sections 47 and 52 of the
Government of India Act. In view of his exposition of the Statute, 1
would ask this Council whether it is fair, whether it is just to the
provinces, that a Resolution of this kind should be moved in this Couneil.
‘In my opinion every Provincial Government must work out its destiny and
must decide for itself whether its expenditure is large and within what
limits it should be controlled.

The Provincial Governments have ample powers : even the spirit of
the new Reforms, which have been given to the Provinejal Governments,
seek to make them as autonomous as possible. Would it be fair, then,
that we should disenss the question in this Council as to the requirements
of Provincial Governments, when they have not moved in the matter.
I thinl; the Provinces have very able representatives ; they have in their
Councils men who are as much soligitous for retrenchment and economy
28 the Members of the Indian Legislature, and I think we can safely
leave this,matter to them, so®*far as their recommendation for the appoint-
ment 8 members of the Exeeutive Council is concerngd. The appoint-
ment of Mimisterdis, within the Statute, the privilege of the Governor
and he alone is entitled to determine the number of Ministers necessary,
ard I think it would be in consonance with the traditions of our
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Legislature, in consonance with justice and equity and all ial‘rnesnsz that
we should leave our brother colleagues in the Provincial Councils to
take up and determine all these questions. o

The HoNoyraBLE Saryio RAZA ALI (United Provinces East :
Muhammadan) : So far as the Provincial question is Toncerned, I do
pot think that need seriously perturb the equanimity of members of th'ls
Council. I find, Sir, that after all there is no such question involved in
the discussion of this Resolution as has been given the name of a cbusti-
tutional question. The Government of India Act clearly provides that the
memberseof the Executive Council are ‘“ to be appointed by His Majesty
by Warrant under the Royal Sign-manual, and shall be such a number
not exceeding four, as the Secretary of State in Council dircets.”” The
appointments being made by the King-Emperor, I do not think it is the
exclusive privilege of a Governor to be consulted in a question like that.
No far as the scetion goes, I belicve it means that appointments can be
made direct on the advice of the Secretary of State. I therefore do not
think it is correct to say that, in considering a question of this character,
we should take Provincial prejudices into consideration. If this Resolution
really raises a question which eoncerns all India, then I believe it is
hut meet and proper that this Council should put on record its considered
opinion as to how far it is necessary that, in certain provinces mentioned
by the Honourable Mover, the number of the members of the Executive
Council should stand at as high a figure as four. After all, Sir, spend-
thrift hgbits are contagious, and I should not be surprised if the contagion
one day spreads from Bombay to the United Provinces, and from Madras
to the Punjab® Therefore, I think this is not a question which should be
considered in a parochial spirit, and this Council has every right to express
its opinion thereupon.

Having said this much, I come to the Resolution of the Honourable
Mover. I must at once say that I am in entire agreement with the first
portion of the Resolution of the Honourable Mr. Sethna. » But to me it
seems—if my Honourable friend will excuse my saying so—that the latter
portion of his Rcsolution, which recommends reduction in the number
of Ministers, is wholly inconsistent with the spirit of the Reforms scheme.
Ilis complaint was that in certain provinces the number of Executive
Councillors had been raised from 3 to 4. He also urges strongly that
30 increase in the volume of work has taken place to justify the raising
of this number by uvne. That is a question which I believe will be dealt
with by the offitial benches, and I am anxious to listen to the arguments
which may be adduced to justify this increase. But, as Honourable
Members of this Council know, the whole scheme of Reforms is based on
tnis. Every Proviucial Government is divided into two compartments,
namely, the Governor in the Executive Council is oue compartment, and
the second compartment consists of the Governor acting on the advice of
his Ministers. Honourable Members are aware that in certain very excep-
tional eases it is open to the Governor to qverrule his Executive Council
as laid down incsection 50, clause 1 of the Governmunt of India Aect.
He also haeg the power to dissent from the advice given by the Ministers,
as laid down in section 52, clause 3, of the same Act. Therefore, there is
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absolutely no question of the Ministers being in a position to defeat the
Executive Councillors, if the Ministers are more in number than the
members of the Executive Council. The Governor is to act in compart-
mgnts, and the two compartments are, so to say, for the purposes of the
constitution, entirely independent of each other. The, Act avoids the
case of collisiom arising, and I therefore fail to sec why the Honourable
Mr. Sethna should go out of his way to recommend a reduction in the
namber of Ministers. The argument gathers force when we remember
thatethe Montagu-Chelmsford Report, as also the Report of the Joint
Committee, recommended a gradual increase in the number of Ministers :
in fact, that is the spirit of the whole scheme of reforms. At present
the Executive Council is to be retained hecause the experiment of Diarchy
is being tried. Honourable Members will excuse my using the word
‘¢ experiment,’’ but I use it in a most inoffensive sense. (Voice : Diarchy
is an experiment). Diarchy is an experiment, and therefore I say that
this Diarchy, whether for good or evil, has taken possession of our consti-
tution. The Executive Council had to be retained, but everybody knows,
and T need scarcely say that every member of this Council knows tirat as
the people are to be associated with greater powers, to that extent the
powers and number of the Executive Council must decrease and pro
tanto the powers and number of Ministers must increase. That being
80. 1 can quite see the Honourable Mr. Sethna recommending that the
number of Councillors be reduced and the number of Ministers be in-
creased. But I entirely fail to see on what principle he recommends
a reduction in the number of both classes of officers. I need hardly point
out that Diarchy is an experiment and a very new thing in this country.
I sincerely hope that the time will soon come when it will*be done away
with, and the people of this country will come into their own. But as
long as that state of affairs is not arrived at, I think we will be doing a
very wrong thing in treating Diarchy improperly—though I fot one am
not very fond of that—and in crippling the parts of the machinery at
the very start. .

I think that in cvery province Honourable Members will find that
services which are known as beneficial services have been put in charge of
Ministers. These were services which were, to a large extent if not
vholly, neglected in times past and, therefore, we want men in sufficient
numbers to develop these services and look after the interests of these
services. It follows, therefore, that the number of Ministers should not
be reduced unless it is shown very satisfatorily, with reference to facts
and figures, that the number of Ministers is much in excess of that which
18 required for the needs of those departments which have been
transferred to the charge of Ministers. I think the position is so very
clear that I have no doubt that this Council, while agreeing with the
first part of the Resolution, namely, that the number of Executive
Councillors should be reduced and in no case should it be more than two
unless very exceptional circumstances are shown, will take the view that
the argumgnt, does not apply so far as Ministers are concerned. The
Ministefs have been doing very useful work. I am nos here to give a
testimonial te the Ministers, but we have it on very high authority that
the Ministers in every province have been doing very good and useful
work. They are in charge o very important and useful depurtmepts, and
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therefore, I think this Counecil should be the lgst lyody to treat the
Ministers in a stepmotherly fashion. After having h:stened very atten-
tively to the speech of the Honourable Mr. Sethna, I shotld
say that no case has been made out for reduction in the number o’f
Ministers. What was probably at the back of the Iorourable Mover’s
mind was that, es he wanted to reduce the number of Q%unclllors, he
thought he should impartially make a similar reduction in the nuomber
of Ministers. (7'he Honourable Mr. Phiroze Sethna : ‘‘ No.”). 1 am’ very
glad that my Honourable friend disowns that intention. Well, if that
i8 80, I efttirely fail to see why the number of Ministers should be reduced.
On the other hand, all the arguments that have been advanced go to show
that their number should be increased. There remains the very
important financial question no doubt : but, after all, if you reduce your
Ministers from 3 to 2, that means a saving of Rs. 64,000 only. I do not
despise even a saving of a sum of Rs. 64,000, but, on the other hand,
look at the very useful and good work that has been done during tpc
past’ eighteen months by these men who are responsible to the Legis-
lative Council in every province. For these reasons, Sir, I hope that
Honourable Members, while supporting the first part of the Resolution,
will not countenance the number of Ministers being reduced from
3 to 2. . .

The HoNouraBLe MR. S. P. O’'DONNELL (Home Secretary) : Sir,
so far as the first part of this Resolution is concerned, the Government
have already moved in the matter. There are, as the Honourable
Mr. Sethna has reminded us, four provinces in which the number of Execu-
tive Councillors exceeds two, namely, Bihar and Orissa and the three
Presidencies. As regards Bihar and Orissa, there was as the Honourable
Mr. Sethna has said, a debate in thc Legislative Assembly in March
1921. In the course of that decbate, it was explained on behalf of
the Government that the retention of two European officials on the
Council w8s a temporary measure, designed to meet the needs of a
transitional period, and concurred in as such by Lord Sinha, which it was
proposed to revise on the retirement of Sir Haviland LeMesurier in
November 1922. The proceedings of that debate have been forwarded to
the Secretary of State ; the matter is now under his consideration and his
orders are awaited.

As to the Presidencies, the Government of India some time ago
addressed their Governments on this very question. It is undoubtedly
the case that the reforms have added immnensely to 'the volume of work
devolving on these Provincial Governments. The Sessions of the Legis-
lative Councils are much longer and more continuous ; the
volume of questions, of Resolutions and |of legislation to be dealt with
is immensely greater and the whole machinery of the Goverhment is
more complicated than it was before the reforms. For example, I may
mention that in one of these provinces during the course of three Sessions
there were over 2,000 questions, over 400 Resolutiops and nearly 1,300
motions on grants for money to be dealt with. That gives You some idea
of the increase of work which the reforms have involved. The
Hopourable Mr. Sethna has referred to the United Provinces. Well,

-
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I come from that prov.ince, and I should be the last person to say anything
which implfed that that province was less important than any other
Province. At the same time, it is only fair to remember that not only
are the United Provinces an inland province, but that they are not com-
mercially and igdustrially a very advanced provincg aml, thepefore, the-
comparison & not necessarily conclusive. The United Provinces have
not the same maritime, commercial and industrial interests that the
Presidencies have, and, therefore, it does not follow. that the volume of
work is precisely the same. At the same time, it is undoubtedly true
that the weforms have added considerably to what may be degcribed as
the overhead charges of the administration, and in the present financial
conditions the need for economy, wherever this can be effected without
detriment to the efficiency of the administration, is manifest and indis-
putable. The Government of India accordingly some time ago asked
these Local Governments to consider this question further and to furnish
the Government of India with a considered expression of their views.
When these opinions have been received, and when they have been
examined, they will be forwarded to the Secretary of State, together with
an expression of the views of the Government of India themselves. The
Council will, of course, recognise that'it is quite impossible for the
Government of India to commit themselves at present to any final view
on this matter. They must consider the views of the Local Governments
who are specially qualified to judge on this matter before they can
communicate their own opinion to the Secretary of. State with whom the
decision rests ; but they are fully alive to the necessity for efconomy
and, in formulating their own views, they will give due Jveight to that
consideration,

The second part of this Resolution stands on a different footing.
Under the Aect it rests with the Governor to appoint as many*Ministers
as he considers are required for the administration of transferred subjects.
The Governor exercises in that matter a statutory discretion, a diseretion
vested in him by law. But it is not a discretion which the Governor
can exercise arbitrarily. Ministers are appointed for the administration
of transferred subjects, and the essence of a transferred subject is that
the ultimate control of that subject rests with the Legislative Council
of the Provinece. The Secretary of State and the Government of India,
except for certain very limited purposes, such as matters in which the
interests of more than one province or Imperial interests are concerned,
have_been div_ested by statutory rules of their powers of eontrol. The
salaneg of Ministers are voted by the Legislative Council, and the
recognised constitutioral position is that Ministers must resign
pnless they have the confidence of the Legislative Councils. Therefore,
in g’ega_rd to this matter of the number of Ministers required, the
Legislative Councils have ample means of voicing their wishes and
ample means of making those wishes effective. If there are at present
three Ministers in each of these Provinces, it must be presumed that the
Legislativé C8uncils in each of these provinces consider that number to
be required. o It im of course, open to them at any time to revise their
previous opinion on this subject, but the ultimate decision rests with
them. We have in the provineces, so far as transferred subjects aro
concerned, responsible government, and it would be inconsistent with
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the principle of responsible government that the Government of India
should attempt to interfere in this matter. You really cannot haveeit
both ways. Yoy cannot have responsible government and at the same

time retain the power to interfere. ¢ .

Well, Sir, that is how the matter stands. 1t is not possxble. for the
Government of India to concur in the first part of this Re.solutlon, for
the simple reason that the matter is still under examination anq hey
cannot commit themselves to any final opinion till they have cansidered
the views®of the Local Governments. Obviously, the Lopal (?:_oxfernments
are specially qualified to judge on this matter and their opinions must
° be before the Government of India and must have been examined by the
Government of India before the Government of India can make any
definite recommendation to the Secretary of State.

The second part of the Resolution, on the other hand, relates to a
matter in regard to which the Government of India, as the Honouable
Sir Maneckji Dadabhoy I think quite rightly pointed out, ought not and
cannot interfere, and for that reason they cannot concur in the proposal
embodied therein.

The HoNoURABLE Raja V. N. VASUDEVA oF KoLLENGODE (Madras :
Nominated Non-official) : Mr. President, I am sorry that I am unable
to accord my unqualified support to the Resolution moved by
Mr. Sethna in the formh in which it stands, as I believe it involves in the
first pla®e a violation of principle. Tt will be accepted, I think, as a sound
principle that,eas far as possible, the Provincial Governments should be
allowed freedom of action and responsibility in their provincial coneerns
as we are all aimintg at Provincial Autonomy. The Provincial Legislature
of each provinee must therefore be the sole judge as to how it can run the
administration for which it is respopsible and with what number of
Executive Council Members and Ministers the administration can be
carried on. ¢

Speaking for Madras I think, that the Madras Legislative Council is
in a better position to know its own requirements than anyone from out-
side and I am sure it is alive to its own responsibilities. I very much doubt
whether it is sound policy to dictate to it that it shall run the administra-
tion with 8o many members only, whatever the needs may be. Each pro-
vinece must decide for itself how much scope it has for its developments
and what funds are available, and surely the number of officers required
must necessarily’depend upon the potentiality of each provinee, the quantity
of work that has to be done and the money available. The Provinecial
Councils are responsible to the people for the efficient discharge of the
functions entrusted to them and for the proper utilisation of the funds
at the disposal of the Govcrnment. If any provinee is spending money on
Executive Council Members or Ministers which it cannot justify, surely the
voice of the people must, and will, asscrt itself and it would bring pressure
on the Legislative Council to take such actign as may be necessary:

If the present financial straits in which some of 'the provinces are
now woefully placed on account of the unjust and unreasonable system of
contributions levied on them, continue or are allowed to be continued, I
have no doubt that some of the Ministers and Execytive Council Members
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will find very little scope for work, and in that event many of them and
pe-:aps matly other officers too will have to go ; but on the other hand if
measures are taken, as we are bound to take, to relieve such of the Pro-
vifleial Governments as are suffering under the present financial system,
I believe there {s immense scope for development, which will tax to }he
full the braing and energy of all the existing number of Executive Couneil
Members and Ministers. Instead of therefore trying to save a little money
by removing a straw from a camel’s back by the rgductlon of a fow o.mcers
here and there, because of the financial burden, it should be our aim to
find meays to improve the finances of the provinces and to develop them
to the fullest possible extent. ®

The saving effected by the reduction of the officers mentiongd in the
Resolution is extremely trifling, and any recommendation on the lines sug-
gested must I think come from the Provinces, if there is a demand for it,
and it would be our duty then to support it. But I think we should not
take the responsibility of dictating to them as to what they should do in
their domestic concerns. If the Honourable Mover confines the scope of
his Resolution to the Province which he represents and omits Madras, on
behalf of which he has no mandate to speak, I shall be glad to vote in
favour of his Resolution on the principle, I advocated, of non-interference
with the domestic concerns of another province. Otherwise I must fay
that I shall be constrained to vote against his Resolution.

If the idea of the Honourable Mover is that the Provincial Govern-
ments should reduce their expenditure, irrespective of their needs to find
money for the Government of India, it is & proposition I ecannot s§bseribe
myself to, as I believe each Government, whether Provinesal or Central,
must either cut its coat according to its cloth, or find out independent
sources of revenue.

. Further, Sir, it is undesirable to treat in this respeet all Provinces
alike and to have a hard and fust rule for them. The requirements of each
Province will have to be considered on its own merits.

The HonavranLe Me. PHIROZE SETHNA : Sir, as a r.esult of the
diseussion on this Resolution, I think I ean claim that this House, or at
any rate the majority, do recognise that in these particular Provineos there
is incurred a greater expenditure than should be - ease, in regard to
the appointment of the highest officials in -the Executive Government.

The objections raised, however, are of a different kind. My friend
the Honourable Sir Maneckji Dadabhoy says that we have no right to
dictate to the Provinces. I think I mado it abundantly eclear in my
speech that we certainly had no voice in the matter of running the
Reforms, and the most we could do was to make recommendations first to
the Secretary of State and next to the Governors of Provinees.

My friend the Honourable Saiyid Raza Ali agrees with the first part
of the Resolution but differs from the second, on the ground that because
l)mrchy has been introduced it will mean that eventually, as more sub-
Jjects are transferred, mor@Mmisters will be required, and therefore I need
not aske for a‘reduction in the aumber of Ministers. Bu my Honourable
friend Baiyid Raza Ali has missed my point. The work of the Govern-
ment, or rather the portfolios of the different Governments, have not jn-
creased. I certainly admit that the work, as the Honourable Mr,
O’Donnell told us, must have increased, if in a certain Province therg werg

.
’
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uestions on the subject of this Resolution. 1 agree with t‘ha.t, but
%]’\Oeogogtfolios have not increased, and if the yvork has }ncreased it is ot
necessary to increase the number of Executive Councillors or Ministers,
byt the staff. Mowever, that is beside the point. My mem ob;ge@ was to
point out to these Provinces that the country at large.ls of opinion thgt
they should not have any more Members of the Executive Council than is
the case in the other Provinees I have named. My f)bJeot is more than
served by the information which my Honourable friend Mr. O’Donnell
has given to the House. I had no idea that the Government gf‘Indm had
themselv®s taken up this matger, which, in itself, by the way, is an answer
to my friend the Honourable Sir Maneckji Dadabhoy, that the Government
of India did not think wrong to intervene as they have done ; and because
the Government of India are making inquiries and they are awaiting
replies, I will not press my Resplution, Sir, but only hope that when the
replies from the Loeal Governments have been received by the Government
of India, this Council will be duly informed of the result and the action
whiéh the Government of India mean to take on the recommendations
made in those replies. As regards Ministers, I am not at all particular,
and consequently I beg to withdraw my Resolution being more than eatis-
fied with the reply from the Honourable the Home Secretary.

The HonovRABLE THE PRESIDENT : Is it your pleasure that leave be
granted to the Honourable Mr. Phiroze Sethna to withdraw his Resolution.

The Resolution was, by leave of the Council, withdrawn.

'
L

POSTPONEMENT OF RESOLUTIONS RE PRIME MINISTER'S
SPEECH.

The*HoNouraBLE MR. S. P. O’DONNELL (Home Secretary) : Sir,
I rise to suggest that the Resolution standing in the name of the Honour-
able Mr. Kgle and the similar Resolution in the name of the Honourable
Sir Maneckji Dadabhoy be postponed till to-morrow. °

My reason for making this suggestion is that the Honourable the
Home Member is extremely anxious to attend the important debate on
these Resolutions, d%d if this comes on to-day, it will be impossible for him
to do 8o, because he is in charge in another place of a number of Bills
which it is important to push on with. I have reason to believe that
both the Honourable Mr. Kale and the Honourable Sir Maneckji Dadabhoy
are quite agreeable to this course should it commend itself to you, Sir.

The HonourinLe THE PRESIDENT : I assume that the Honourable
Mr. Kale and the Honourable Sir Maneckji Dadabhoy agree, and I think
the Coungil will feel that that is a suitable course and will desire to hear
the Honourable the Home Member on a matter of this kind. As g matter
of constitutional practice I intend to put the question to the House. That
is the only satisfactory way of arriving at a deqjsion. The question there-
fore is : o .

¢ That the Remolution standing in the name of the Honouyrable Mr. Kale, and n
similar Rosodution standing in the name of the Honourable Sir Man&kiji Dadabhoy,
be postponed on tho understanding given by the Government that they will be taken
up on the next Govornment day, which is to-morrow.’’

'The motion was adopted.

L
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RESOLUTION RE CONDITIONS OF LIFE AND COMPLAINT OF
K] INDIAN LABOURERS.

»The Honouvrabue S AHMEDTHAMBY MARICAIR (Madras :
Muhammadan) : S8ir, the Resolution that stands in my name runs as
follows :— i .

¢4 This Coulicil recommends to the Governor General in Council that a Committos
oconsisting of officials and non-officials with an official majority be appointed to inquire
into the conditions of life and complaint of Indian labourers working in India both
Industrial and Agricultural in the following respects and report to the Government

with recommendations for their amelioration :—
1. Wages earned, and indebtednecss. .

2. Hours of work. -
8. Housing accommodation and sanitation.

4. Medical treatment.
5. Educational facilities for children.
6. Age of working children.’’

This is a Resolution which affects the poor labouring classes in India.
It is needless for me to explain here in a lengthy speech how important the
question is. It is a well-known fact that the treatment which the labouring
classes receive at the hands of mirasidars and industrialists is most unsatis-
factory. They are not given sufficient wages and the housing accommoda-
tion that is given to them is very poor as compared with what they get in
the colonies. In the presidency of Madras, agricultural labourers are put
to comsiderable hardship. They are not provided with sufficient work
throughout the year and their position is so hard that they are compelled
to seek work elsewhere. At a time like this, when questions of emfyration
to distant colonies are under consideration, and the commitgee appointed
for the purpose are proposing to put a considerable degree of embargo on
emigration in order to retain labour in India itself, it is only proper that
sufficient safeguards should be provided with a view to get them.properly
looked after in India itself. Otherwise their position in India will become
very bad and they will be left in the lurch. Before teaching lessons to others
we must keep our house clean. ¢

(At this stage the Honourable the President vacated the Chair which
was taken by the Honourable Sir Zulfigar Ali Khan).

It is said that coolies get into indebtedness in the colonies. What about
the coolies in India ! How are they kept ? Mirasidars in all parts of the
Madras presidency are keeping their labodrers in indebtedness for
centuries together. There is not one village in which the coolies are not
in a constant state of indebtedness. As a matter of fact I have recently
purchased some lands in my part of the country and the owner of the
land had to hand over to me gertain documents which I had to transfer
to myself with a view to keep these coolies under indebtedness. Such
is the case, Sir, that the coolies in our parts are in a much worse
state than they are in the colonies. For example, it was the custom
in Ceylon .that the coolies were kept under the ‘‘ thundu’ system in
a state of great’indebtedness ; byt now the Ceylon Government have passed
an Ordinance thatethe ‘‘ thundu >’ system should be wiped off. Well,
Sir, when we are teaching the colonies where our coolies are finding their
way to get employment freely and properly, is it not our duty to look
after our own coolies in India itself and see that they are not in a atate
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of indebtedness always and provide them with sufficient wages so that
they may be kept here ¥ Without keeping our own house in orders is
it proper on our part to teach the other colonies pnd say they should give
theém minimum wages, good housing accommodation and sdnitary arrange-
ments, medical treatment and education for their children and so
ont As far as my experience goes, Sir, the condition of the
labourers is such that it requires the immediate attention ofo the
Government. They arc provided with kajan houses round the
drainageccanal and there they are asked to live with their fanlilies and
children. As a matter of faet the coolies in our parts get work only for
four months or five months in the year and during the remaining portion
of the year they are left without work. As regards medical treatment and
sanitary arrangements, it is needless for me to say that there is no such
kind of treatment at the hands of the mirasidars. No doubt I am one of
those who have been giving similar treatment. But I am quite in sympathy
with*the coolies and I should like to build a hospital for them ; I should
like to give them sanitary arrangements ; I should like to start a school and
give them all sorts of facilities ; but i1f I do all these things, I shall be
incurring the displeasure of my co-mirasidars for starting things which
have not been in existence for centuries. So, Sir, I think the time has
come when the Government should take up this important question and
the labourers should be treated in such a way as to enable them to be kept
in theirgown homes with sufficient happiness in India itself. 1t is, I think,
absolutely necessary that a committee should be appointed in this matter
to look into tife whole question and to ameliorate the difficulties and hard-
ships that these poor lahourers suffer from. I am sure Honourable Members
in this House will sympathise with me and will give their co-operation, and
that Govérnment will not hesitate to accept my Resolution and appoint a
committee in this matter. With these few words I commend my Resolu-
tion to the acceptance of this Couneil.

The HonourasLe Mr. LALUBIAI SAMALDAS (Bombay : Non-
Mubammadan) : Sir, before I refer to the Resolution moved by the
Honourable Sir Ahmedthamby Maricair, may 1 with your permission con-
gratulate him on the high honour done him by His Majesty the King-
Emperor in conferring on him a Knighthood ¥ (Cheers) I congratulate
him in another way also. He has now become a labourer and & philauthro-
pist, from a capitalist und an industrialist. That is a matter for congratu-
lation. T hopeehe will stick to this role and not merely bring forward a
Resolution because of what has happened in another place.

(At this stage the Honourable the President resumed the Chair).

e has made his position quite clear ; he feels that the Emigration
Committee is putting forward certain proposals which may stop-emigra-
tion or reduce emigration to the colonies in which my Honourable friend is
interested. ¢

1fe thinks that unless we put our housé in order we have no business to
lay down eonditions for the improvement of labour in the” colonies. So
fae as the principle is concerned, Sir, I don’t think there can be any objec-
tion,; but the method suggested far achieving it is not what it ought to be.
My Honourable friend wants a committee consisting of officials and non-



, [ ] o
LONDITIONS OF LIFE AND COMPLAINT OF INDIAN LABOURERS. 86

L]

oflicials. We have already one committee still to come into existence, for
which my Honourable friend, Mr. Lindsay is respousible, and which has
nof been appointed yet, possibly because there is no money fortheoming,
1 refer to, a committee on the Mercantile Marine. Another reason why
such a committee is not necessary just now is that the Plovincial Govern-
ments have sarted Labour Departments, and we bave got in Bombay a
capable man, Mr. Findlay Shirras, as the head of that Department. 'Lhe
Government of India have also opened a Labour Department, and
work of the same kind that my Honourable friend wants to be done
is being fone by the Government of Indja. I think, therefore, it iy unneces-
sary to have a separate committee doing praetically the same kind of work,
I hope with this explanation my Honourable friend will see his way to
withdraw his Resolution.

The HonourasLe SIR MANECKJI DADABHOY (Central Provinees :
(eneral) : 1 recognise the philanthropic motive which has prompted my
ilonourable friend to move this Resolution, but in my humble opinion it
will be a waste of public time and public money to accept a Resolution of
this nature. My Honourable friend has not recognised that the problems
which he has raised in this Resolution are of great and grave economic
importance, and each Presidency has to contend against special difficultics
in this matter, and 1 cannot understand how a committee like the one sug-
gested by my Honourable friend will be in a position to colleet information
and to advise the Government of lndia. ~

1 will discuss briefly, point by point, the matters raised by tife Mover
of the Resolution. Now, so far as the question of wages is concorned,
every provinee presents innumerable peculiar difficulties of its own, and
it is absolutely impossible to reconcile the difficultics and interests of each
province, and there could be no general recommendation which would
promote the intercsts of all wage-earners all over India. Likewise, with
rvegard to the indebtedness of agriculturists and labourers, 1 quite admit
that it is a question of vital importance, but it is absolutely a’lopele&e task
to find out any means or methods of relieving their condition, and what
little can be done in that direction each Presidency has been endeavour-
ing for years past to do.

So far as the hours of work are concerned, by special legislation, such
an the Indian Factories Act, the hours of labour have been tremendously
reduced and regulated, and there is no scope for further reduction in the
kours of labour compatible with industrial progress. Housing accom-
modation is no doubt & very serious problem, and the Indian industrialists
all vver India are adopting means and measures for meeting this deficiency
as far as possible ; but it is impossible in big crowded cities to find house
accommodation for their industrial labour, and I am afraid the proposed
commitfee will not be able to contribute anything to the literature existing
on the subject at present. Mgdical treatment, too, is a matter which needs
considegation.e The Provineial Governments are at present bankrupt ;
they have no money ; you cannot ask Provincial Governments to go in for
u programme of larger coustruction of dispensaries and the sapplying of
free medical aid and relief to labourers and others. However, as she
Council is aware, in this direction commendable efforts have already been
wade, and 1 do not thigk it would serve any useful purpose to appoint &

o o
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committee, like the one suggested, to inquire into the matter 4nd to make

recommendations that would be advantageous to the country.

So far as educational facilities for children are concerned, it is a b_ig
problem, and the Municipalities and Local Governments are doing their
best to make education free, as far as their power of the purse permits.
You cannot have all these changes effected in a day ; they must all depend
on the progress of industrialism, The people must wean themselves from
agriculture and take to industries, and so produce wealth in the country,
and only ¢hen will you be able to remove the poverty of the pdople and
bring prosperity to the nationm.

In the matter of the age of working children lately the Factories Act
has made commendable alterations. The age limit has already been con-
siderably raised, and I am therefore of opinion that a commission like
that suggested by my Honourable friend would not be in a position to
make recommendations for each province, which would be compatible with
its peculiar requirements and necessities and will be beneficial to the people
of that Province. I think my Honourable friend will do well not to press
this Resolution on the Council.

The HonourabLe Sk ZULFIQAR ALI KHAN (East Punjab :
Muhammadan) : Sir, I am sorry to say that I cannot see eye to ‘eye
with the Honourable Mover of this Resolution. He speaks about agricul-
turists. Agriculturists, In other provinces, where the ‘‘ Eka ’’ system
exists, Would be very dangerous. They have been fighting with their
landlords and evith each other ; and in a province like the Punjab, where
overything is now quiet, if such a Committee were appointed, it would be
u sign to all these labourers to unite and make trouble. There is already
sufficient trouble going on, and it is no good inviting further trouble.

As regards their houses, they have their own houses and can build
as well as they like.

As far as I know about the Punjab, I think medical aid and schools
are in plenty and within reason. If they do like to send their children
to such schools they can easily do so. The Honourable Mover has all
along said that he has had experience of his own province. He said
nothing about any other province. If the trouble is only in his province,
the question should be confined to his province, and a Committee should
not be appointed for all the provinces. Then again, Sir, the question of
oxpenditure wilF be involved, and T agree with the other members who have
asked the Honourable Mover to withdraw his Resolution. If he does
that, it will save a lot of trouble.

The HoNouranLe Me. H. A. F. LINDSAY (Commerce Secretary) :
8ir, I had intended to inflict a long and rather tedious speech ,on the
House this morning, but so many of my words have been taken from me
by previous speakers that I think it is only necessary to summarise the
general feeling towards this Resolution. df T oppose it, Sir, it<is not
from want pf sympathy with the condition and needs of Indian workmen.
They are fully known, the Government is fully alive to them. In fact
I would summarise the position by saying that it is not the existence of the
disgase which is in doubt, it is the difficulty of finding a practical remedy.
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This leads me to my flrst criticism. What is the remedy that the
Homourable Member suggests 1. As an official myself I am pleased and
flggtered that he has suggested an official majority, which shows a very
pleasing confidence in the official side of the House (Laughter). But, Sir,
we have had ome Committee after another dealing with this and similar
questions. We have had the Industrial Commission which went very
fully into the question of housing and labour conditions. Are we to
addeone more Committee to that series ¥ The Industrial Commission,
after all, produced a report which has borne excellent fruit. I doubt
whether % second Committee could improve on that. .

This leads me to my second point. I hope the Honourable Member
does not mean to imply that the Government are adopting an aloof atti-
tude in regard to the condition of Indian labour. The very reverse is
the case. Take any one of these points which the Honourable Member
has raised. Take the question of indebtedness. It is an extremely
difficult question ; it is one which has exercised official and unofficial
minds for a great many years past in India as in other parts of
the world. The soundest and best solution which has occurred
so far to Government is the system of co-operation. Co-operative so-
cieties have been developed and the Indian public have responded to
that movement in a maqst wonderful way. Between 1910 and 1920
the number of co-operative societies has increased from 3,500 to 40,000 ;
the number of members has increased from 227,000 to 1,500,000 ; the
amount of capital at their disposal has increased from 2 to 21 grores of
rupees. That, Sir, is a record of merely 10 years’ progress. Then with
regard to hours of work. Only last March the Indian®Factories Act
was brought up to date and contains the very latest provisions for
regulating hours of work of adults and children. It also provides for the
sanitation of factories ; and the age of working children is ‘regulated
by the Factories Act. Again, only last Session, the age of children
employed in docks was regulated, and T understand that the age of child.
ren working in Indian mines is to be the subject of forthcoming legisla-
tion. Housing is a still more diffienlt problem, and it is one which is
really for Local Governments to decide. They have already taken action
through Municipal legislation, City Improvement and Town Planning
Schemes, and, a short time ago, the Government of India addressed them
suggesting lines of further development.

Then, the last point, and it is an inevitable point, I am afraid, in
these days of retrenchment. Can a Committee be afforded ! It will have
to be one which includes experts, and it will have to tour throughout the
country and advise on labour conditions for a very large area indeed, in
fact for the whole of India. Is it right that we should take from the
provinces the task of progressing further in improvements to local
labour eonditions. ‘

My friend the Honourable Mr. Lalubhai Samaldas bas referred to a
possible Cqmmjittee on the MeYcantile Marine. I am afraid that, although
the one®Committee does not necessarily exclude the other, financial cir-
cumstances d® not®admit of the present Committee being appeinted.

On these grounds I ask the House to vote against the Resolution. *©
The HonourasL 81t AHEMDTHAMBY MARICAIR : 8ir, I quite
yealise, after I have heard the explanation given by the Homouzable
o o
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Mr. Lindsay, the financial difficulty of the Government of ‘India is 8o
great that it is not possible to appoint such a huge Committee to go into
the whole question. I only hope the Government, of India }Vlll bear this
magter in mind ‘and see that the difliculties of these Iax.dmn labqurers
are safcguarded by appointing a Committee, when the time permits of
their doing so. In the meantime I do not like to press my Resolution and
I beg for leave to withdraw it. 3

The Resolution was, by leave of the Council, withdrawn.
]

MESSAGE FROM ASSEMBLY RE CANTONMENTS (HOUSE-
ACCOMMODATION) AMENDMENT BILL.

The SECRETARY or THE COUNCIL : Sir, there is a message from the
Legislative Assembly. : -

The HonouranrLE TriE PRESIDENT : Let it be read,

The SECRETARY or taE COUNCIL : ‘“ I am directed to inform
the Council of State that the following motion was carried in the Legislative
Assembly at their meeting on the 6th Septcmber, 1922, and to request the
concurrence of the Council of State in the wecommendation contained
theroin, namely :—

‘“ That this Assembly do recommend to the Council of State that the
Bill fusther to amend the Cantonments (House-Accommodation) Act,
1902, be referrgd to a Joint Committee of this Assembly and of the Couneil
of State, and that the Joint Committec do consist of ten Members.”’

DATE OF NEXT MEETING.

The HonourarLE MmN Sz MUHAMMAD SHAFI (Education
Mcember) : Sir, the next meeting of this Chamber ¢ will be held
to-morrow, Thursday, the 7th September, and I understand............

The IHoNoUurABLE THE PRESIDENT : I beg the Honourable Member’s
pardon. I will adjourn the meeting when the business is over. I thought

the Honourable Member wished to make a statement as to the message
just received.

REPORT OF JOINT COMMITTEE ON CODE OF CRIMINAL
PROCEDURE (AMENDMENT) BILL.

The Honourasre Mr. H. MONCRIEFF SMITH (Legislative
Secretary) : Sir, T beg tc present the Report of the Joint Committee
on the Bill further to amend the Code of Criminal Proceduare, 1898 and
the Court-fees Act, 1870.

[2

PROGRAMME OF GOVERNMENT BUSINESS.

« The HonourabLE THE PRESIDENT : Does the Honourable the
Leader of the Ilouse desire to make any statement as to the progr. e of
Goverument business 1 programm
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The MoNouraBLE MuN Sz MUHAMMAD SHAFI : 8ir, the next
meeting of this Chamber will be held to-morrow, Thursday, the Tth
September, and I understand that the Agenda for the meeting has already
been circulated to Honourahle Members. In addition fo the items enter-
ed on that Agenda there will, of course, be taken the Resolutions which
stand over®from to-day’s list. Thereafter, there will be meetings on
Monday, the 11th, which Las been allotted by the Governor General for
nom-official business, and \Wednesday, the 13th, on which day the Report
of the Joint Committee on the Code of Criminal Procedure (Amendment)
Bill wifl be taken into consideration. I may be in a pgsition on
Wednesday, the 13th September, to make a further announcement
regarding other official business in prospect. .

The Council then adjourned till Eleven of the Clock on Thursday,
the 7th September, 1922,





